= 150" ' ,

CENTRAL ADMINISTRATIVE TRIBUNAL
 GUWAHATI BENCH -

GUWAHATI-05

(DESTRUCTION OF RECORD RULES, 1990)

Wﬁ’ 181 [Aor o0 pg_sobory

R
1. Orders SheetO(f‘)’lq/W ...... ..Pg | ..
2. Judgment/Order dtd RL/EL0L.........Pe. INR.ASLLET O‘WMMWW
3. Judgrnent & Order dtd............ _.L.}....Réceive_d f;‘pm AH.’.CA/ Supreme Court |
4, OBrvernn, 19/409....... o Pg....... K~ toB? ........
5. EP{MP..... './.Q/M? .......................... 2 TR £Ouraererererenseees
6. RALCPr e i PRvevrsiveereronaransens t0ueurrreriesaarne :
q/w& ....................................................... Pg.... ﬂ— ..... ererinees tO('.(Q—a‘ .....
8. Rejoinder. ..o, ' .............. P gj- ............. to...l..% .........
9 'Re'p'l_y ................................................... PEoiiiiiinnnniininnnenn | (o FIPTIRC N
10. ~Aqy'other Papers..ciic N, Pgitvviiiiinincinininnns to.iuees verresens
11. Memo of Appearance......... ................
, 12, Additional -A_fﬁdavit ................................................................................
a : 13, WELER ATBUIMENES ..vvvveevroe e Neessseesessssssssssssssssssesessssomsasssssseees
14, Amendement Reply by Respondents....... (eeresersannasenebesssssensrnnaasesssrarane
- .15.“'Amc__ndment Reply filed by the Applicant.....\\..cwcoveererievinniniisniiveesinnes
. (\/) - 16. Counter Reply.....covvvereivernsenne. .............. ............................................
| / W%-@Wi ordonsee | /égza I 3 |
| - | . SECTION OFFICER (Judl)”

_________



"FORM NO. 4
{ See Rule 42)

GUWAHATI BENCH : GUWAHATI
ORDER SHEET
APPLICATION NO. / /Q ooy / ) OF 199

| //\@4 (&wé% fyam /f/ﬂwt/ua/‘
RespLudLmt(s) Mﬂ/ ', M A /&W’é ores,

l .
- Advocate for Apphcamt(s) /ﬁ//%”daﬂx/

"

o - |
-Advobate_u for Respondent(s) Bb/\ BP Tod
T . . L

| o Y a7

the Registry Date | Order of the Tribunal

Member,

24,1,200p Present : Hon'ble Mr.Justice D
Baruah, Vice-Chairman and Hon'ble.
Mr.G. L. Sanglyme, Admlnlsfcratlve

.. .Application is admitted.

Contdf

Heard the applicant in person.,

| Issue usual notices. Returnable on. .

22,2,2000. ,
~ Applicant to take steps
within a week.
Member Vice~Chairman
mk
a“f’”ﬂ ‘
1‘*\) | ’
22.2.00 § "No written statement has been
2 | submitted. None for the respondents.
V?& However, for the ends of justice t;’l
\
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" 0.A. No. 19 of 2000(T) 4
Notes of the Registry Date ;\“ " " 'Order of the Tribunal v
{ N Y PP 1] R
YT 2o 20000 h U0 | dhdet i " adjourned till 9.3.00 for
Wﬁaniif22Q°;Nj?5QfoLC;c .| written statement and further orders.
Supaktwa(w 139u$N%}~_ IR Llst fon 9.3.00 forv writter
% T gégwwﬁ_ Ao Tl statement and further orders.
ﬂ‘u'.gf)o,v\o( Q.'\(\B Throwsg N é?/
Ra—gfe(' pPoe ot s T D. " U‘Member
o e 9 ee 231
gg7 @f,;f. [.-l___l@@o trd 5
9.3.00 Dr.B.P. Todi, learned counsel
for the KVS 'Stbmits -‘that “thé ‘written
2)- AT :
R 0J\Kq ol statement is ready for submission. He
E;me;e/}-4qu> N ‘Yj&iZZ) : may submit written statement w1th copy

3 - Qooe.
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to the applicant who is present in person.

List on 6:47.00 for hearing.

=

Member(J) Member (A)

- No Bench ,..is availab

today. List for hearing on 8.6.00.

bivision ..

Mémb

i
| Heard appllcant in person. Br.B. P.

A Todi learned counsel for KVSe

~ The appl_lcant in person prays for

' time to file rejoinder. Time is grantes

Ldst on 26+.6.00 for orders.

Member(Judicial)
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0.A. 19/2000 (T) <§5\

Wt?s of the Registry Date - Order of the Tribunaf
1 ‘
l: - .
- 44+10400 | present, s The Hon'ble Mr Justice D.N.
‘ Chowdhury, Vice~Chairman.
fﬁx\g Oted < (4, JZQJLA§ The case is ready fcr hearing as
| the written statement has already been
- ber Wedonimey a8 filed. \
szQ&%{%?g?Q hﬁ{%; . | ‘List on 22.12+2000 for hearing.
t
Byl . )
1 0 Vice=Chairman
Al |2
! pPg
|
|
& |
“ - B2.12.2000 List this case for hearing on 25.2.2001.
( [ | Me?r%() _ Vice-Chairman
. | . M
] '“ . nkm
LS +2.01 List thlS for hearing on alonqwith
| 3 .A.ZO/zoop '
ﬁ& . | \C;(,h&&Acugmso KA“’”*_*’/Lf
¢ w _ Member Vice~Chairman -
1 pg |
o | L .
} 19.2.01 The written statement in O.,A,2_‘(57/—ﬂ2v02;;;
; | is yet to be filed though it is a
| case of removal of a teacher 'tha_t took -
. | affect in the year 2000. Mrs P- Barua,
\ ’E | ° ) learned counsel appearing on ,b,ehalf of
- "‘w 5o Dr.B. P Todi submitted that two weeks
_/j (f'\‘b"b L\' time may be granted to file written
gl)ja" statement. Prayer allowed.
W~ "-"'1_“’\)‘*; A List on 5.3.2001 for hearing along-
\ with ©.a.20/2001.
dhe c,/w;[\ ag, Ktutdé\ . Member . Vice-Chairman
= e Notuy -
‘ ! By 5<% I’“W@ Wﬂ‘*"“}’“‘““\&%"z %
| ®me D] kA
i

i



7 N

a¢ C.A. XRx19/2000. .
. .
. Notes of the Registry - | - Date . Order of. the "Tribwnal’ m
29.3.01  ©On the prayer of the applicant,
who appeared in person the case is
ad journed to 6.4.01.
t(“(/(/&(/\oﬁ\/\’) g L
Member Vice-Chairman ~
jelt] '
6Ny Ty
| mj&uu::@ Pl e o
. %% M\O‘«‘BM o 29\4 'lw)
N of 20| Wiy 2oty
Z£6> C’"O / C /
; AT
A &3-\4’
o “ |
‘. _ 23.4.01 | on thejprayer of the applicant who
—~ ' appeared in person the case is ad journed,
to 8.5.01 for hearing.
Member 1ce-Cha1rman
- g '
- BSOS azg?w
_ B . 8 .h.} - j e
[ : \ ’ 4‘%{;\';: .
. L - - g_.::>¢,
She  Cozaisia xmw'T |
hl-@.m'ma\ B ‘ 11‘.5'.2(301' List the matter for hearing on 7.6.01.
o P 1 SRR
?’2’2’ ( - | |
| Member Vice-Chairman’
nkm' | |
7.6.2001:;‘ ; | Heard the learned counsel for the parties.
. ' Hearing concluded. Judgmernt resenved. (
) i
, . . . /
\-C,(()LLNA}V—~e | [ 7;;
Member Vice-Chairman
nkm
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| | @ 0.A. 19/2000(T) 0\

otés of the Registry | Date

"Ordc_:r 0‘%‘] the Tnﬁhﬁn‘(‘iﬂ

o ! 28.6.01 |Present : The Hon'ble Mr JustiCe D.N.
< h | Chowdhury, Vice-Chairman
4 The Hon'ble Mr K.K.Sharma,
| : Administrative Member .

- By the impugned order dated 1.6.99

, thé applicant was placed under suspen-

] | sion in contemplation of a disciplinary

1 : | proceeding égainst the applicant in
exercise offpower conferred under sub-

: rule 1 of Rule 10 of the C.C.S (Classi-

: | flcatlon,,Control and Appeal) Rules 1964.

l' A memor andum containing the articles

|, of charges were thereafter drawn vide

" memo dated $.8.99 and vide order dated
29.5.2000 the order of penalty of remo~

 val from service was inflicted upon kg™
Co o K\M e eyt f%i%’o{ applicant, which was the sub ject matter\
Q?S((’o.?-@!‘” Lok & | | | in 0.A.20/2001. By our order the afore-

\35‘”"“} said application was allowed and the

D 3&@3'”'”“ Laas |  respondents were directed to complete
€& W Il’&WM o Ve df  the proceeding within the specified time
M Apopl e RS O«‘W‘;_ Apson ] aftéer affording reasonable Opportunity
Afod o) i vr s

g%PDM dmorts

to the applicant. :
' Considering the materials on record
ill - in its entirity we do not find any
’Eég o iliegality or infirmity in the order of
/El&f«ro*f ' suspension and accordingly the appli-
| cation stands dismissed.

i

B

=
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There shall however, be no order as
to costs .

| - ‘\L(CSW B L,/L

1 ‘ Member Vice-Chairman
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IN THE GCAUHATI HIGH COURT

1gh Court. of Assam Nagaland, Meghalaya Maripur, Tnpura
! ‘Mizoram' & Arunachal Pradesh)

CIVIL APPZLLATE -SIDE

i — et o

LW-/’&)

. B s e ety

O... é/ogg of ‘19‘ ?C)

Civit» Rule )
v *
ﬁ b ‘. ¢
_ ;l : Appeliant oo
. EI’ ) \S .P_.t_._.._._ -
1 l\.r , » etitioner
'} ! Y /(,«c/(fé%«jz(c frete L ug s .
P ' ' “
“ Versus -
il 2 : . ’
fa ! ‘1 . . ) o ) B AN 3 .‘ ':‘
. . ﬁ . Llncd @ «9/11;&,‘@ Q. AL - .
N N . Respondent
LT B L - —_———rr —— Ay
% - e Opposite-Party ‘
1&..” - - ) .
M : e : _-s.}
\ /) ) i’,,
ellaay, = 'Léf')" ;ﬁz '%[(dt(‘cﬁf - s
SO ——
Toner u((u i, M&'([-" , !
o) z:: o . J
’ Llibryn, J .« -
| i .
adent a . :
v O A ;
‘-_ite-Pamf ‘ - {
1 ,, o . - ,
ol - )
Notma b om ' I m L
lz flt\_i Vyﬂﬂ[;cr or !SC(‘(I;I l, Date ' i{ . Otfice notes, ::ﬁ(l)zﬂ:; ;nr::.;:c or procecdmgr ] s
. ) P = T — - - -,
} é A3 A 3 ' 4 :
;V ! - N -
X .| ~ PRESENT =~
i bt bt} .
) THE HO 'BLE MR JUS'L‘IC:. IN SARMA
i . 18,8, 99 : :
1: ' i HeaFd Mr X Ahmed Advocate for. the
. ; ' oetftioner. - ‘
§ HE Let: the records ba called for o
i’ . | i ‘Let' a Rule issue calling upon the’ ‘
\ l 5 Respondents to show cause as to why a writf»
\ P should not be issued as prayed for .f or
‘ i » why| such . further or other ordérs should not
. : : B! ,
v l be passed 'as to this court may seem flt and‘-.
;I § ' !proaer. / Ay ';"
3 dP - : ‘k " The rule 1is made returnable b'”si’i (6)
Y Lo -
(b z o
-ﬂ:J'L_‘_& - . : } "
e e —-w___.lm— T — ————— Ty N
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:‘“] Noting by Office of Serial  va Office aotos, Feposts, O ey
A Advocate No. proceedings with signatires .
K . 2 - —
4 (contd)
18, 8. 99
) ~ Mr D Sur,CGSC accepts notice op beh
. RN bf the [Respondentls No.l to 4. 4 coples; of
1 A ‘ ' » petitign shall bel served on him by tomprré
- 'btaini:ng necessary receipt failing whd:chf
; ‘[;ule issued shall] stand discharged withou
"‘ further reference to this court. Notice t
o e N Ether, desponddent]s shall be sent by regi
} U{[”_ P I ‘gf\‘.c_ :post._S'deps within 48 hrs. L
{'.'_u . ‘?"E" L T ' ”
97 [on - GOty |~ L
A ~ JUDGE
C;G,? SC Atee PR adhls 4
¢ Py P Mg aruad # :
. 20899 | of
’hY: (‘“/\k—- N~ \'.;'(") (a,& : t . ‘
: ' S S
o ot |
- | f t
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J e
opet |
e /é))’\/"i] : '
Rk 1
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y,fg / 99 _arel il famac
Jrterinres) viw Arebiin,
Conenrneg) ot Lf7<‘7l¢,ey
NeFien, on ull .
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| by office or’ Serial | Date Office notes, reports, orders, or proccedlng
\dvocate. i U T I e with s:gnatuu

-\

i

BEFORE =~ “ o
; THE HON'BLE MR JUSTICE DN CHOWDHURY
- o 17.12.99 ° - )
The matter pértains to <the condition N
| | of |[servicés of persons who are working in Kendr‘iya:
Vidyalayab. Tt has been stated in the Bar that .

1 N Sangathan
: . Kerjdriya Vidyalaya { is now within the pur'view 9

i J.V thel Central Adminlsm ative Tribunal Act 1985 asm\f

i per] gazette- notiflcati.on dated 11.1.99. In that
,v'ielw' of the matter,the case is transferred to

| the| learndd Central Administrative Tribunal.

| Heard Mr J Ahmed,the learned counsel for

. the| petitioner and also Mr GP Bhowmick,the learned -
C.&.S.C. . .
[The matter stands disposed of.

' skd

SN

"A.GP. 832/96 (H.C. 80.000 \
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\ Uop t o«
“-*", o From No. GHC-NIC/INP/oI
| f THE GAUHATI HIGH COURT

(THE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR : TRIPURA
MIZORAM AND ARUNACHAL PRADESH )

P

Category ' No. Year 3
1. Ka)': Case No.: %/:_&@N_‘/ éagg /199?
1. (b) ‘Related Case No.: / 1199
1. (¢) Related lmformgtion :W%/Z%Q 1K . //G/% ﬁmb los i+ Corngad 44
. (d) Jurisdictional Vilye Rs, 95/[“ 1. (mt Fee Rs. 5'32 g%

1. (e) ‘Provision of law under which the case filed u@ AL g e, Cémié e 9 )4{: -

DATE . | MONTH | YEAR

7 Lef/lelg]l]9]9]

1. (f) Date of Registration 3

2, (b? éase Category Code 3 ,7 l@T;]—EIT_f ] { | ’ ,

2. (@) quject Category Code : ' ‘ }
B *
2. (e) Bench Code: /é / ] i

3. State Name H 4, State Code ___

4. Petitioner (s) Z / g i / #
5. Responednt (s) : 4/{4’411’@5 é) 3: Le . P : ﬂ\‘
iy, D Moot

Advogate (s) u@;ﬂg L Ll eA_/aLZ:
| Ll 8 Sk

7. Respondent (s) L==d O %.5.C.

Advocate (s)

6. Petitioner (s)

[ 1]

\ *
8, Stage que of p» ‘
the Case | LI

9. Court No.; :

LA

0. Guveat (Ifany): yes E’ /Nolf/‘ |
Noogituckls Hrpee

¥ Kindly use appropriate codes, Signature with date ’5/87@;
l G.H.C.E.W, EUNﬂ
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,. ' DISTRICT:~=KAMRUP »
- IN THE GAUHATI HIGH COURT's
; (THE HIGH COURT OF ASSAMIN2CALZND S MEGHAL XY A¢ MANTIPUR$
o . TRIPURA!MIZORAM AND ARUNACHAL PRADESH)
L S - o
| -7 ' CODE NO./005/ " MATTER - W
§ ‘ ¥
| 7
! * BENCH_ 3= '_w ﬁ?—? /7& m()
b o
L o 4e88
! | WeDPe(C)e NO® ~ /99.
Sri Radhey Shyam Maurya ee+e+ Petitioner.
- ! _ :
; i : :
.i -VS-
The Skukexzfxw Union of India R ors.
| i5| : e+esee Respondentss
| INDE X
sl.No. eeces particulars secsoe » page Noe .
! : ‘
e e ~ Writ petition ... 1 to ZS
E "‘20 . ee MfidaVit seseese M
P | | .~
#3. XS Annexure=1  ecee AR
54. “ee . Annexure=2 eecs. 2%
ié’n sens - Annexure= 3 e 29
! 6- 4seeee ' Annexure= 4,4p ¢ - o-3
i N
1 7. RN REREY Annexure- 5 LI L
o | L
) “ ?3. cecee Annexure= 6 oo S
o .
9 coces Annexure =7 ¢ 34
| \ |
»‘ ﬂﬁD- cecae Annexure= 8 e 5 RS
i il- ceses ‘Anniexure- 9 eee. 3t
120 seee ' . Annexare- . 10. °:>'?'
: | : U pemevin - 11 38
AA'NM\RW" 1 '}01
Filed by =
P Wi r14
N .-J ¥ |
; . Advocate - P
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(By THE GAUHATI HIGH COURT)

( THE HIGH COURT OF ASSAMINAGALANDSMEGHALAYA?

MZNIPUR SMIZORAM $TRIPURA AND ARONACHAL PRADESH)

(CIVIL EXTRA QRODINARY JURISDICTION )

4988

‘ . URIT PETITION (c:r.v:m) NOeo OFy'1999

CATEGORY No.:- 1005 1 (Gaspentss m)

QODE No+t= 7065/

BEncHi- A

The Hon'ble Sri-Brijesh Kumar , Belle , LLeBe, \
the Chief Justice of the Gauhati High Court
and His bozﬂships other companion justices

of the said Hon’ble Court o

Iy THE METTER OF i-

&n applj.ﬂcation under Article

226 of the Copktitution of

India for issuance of a. writ -

in the nature of M.a@amus and /

—d or Certiorari amd / or any oOther
. appropriate writ or order or

direction » -



=0~

Iiﬂ THE MATTER PP 1~

Violation of the furdamental

rights ofthe petitionér guaranteed

urder the &rticle s 114.15. 19 and21

of the Constitution of India o
~&RID~

IN THE MATTER OF %=

Violation' cf the principle of
watural Justice * equity , good
wconécience and administratiie
fair =-playe
~ &R0~

IN THE MATTER OFs-
Iinpugned order dated lst June ,
1999 passed by the &ssistant
Commissiorer , KOV¢SO,Gmhati

Refion , Maligaon whereby placed

' the petitioner under ! suspension®

with immediate effect without
showing any reason v

- &D~

_ I THE MATTER OF t-

Illegal and arbitrary action of
the respc.dents -
=&~

oo ocontd..

—



IN THE MATTER OF %=

Radhey Shayam Maurya ‘ \

8/0+ 8Sri. Ram Kumar ,

Village ~ Shah Pur Mvarawn

P« O+ = Ran Nagar ,

District = Paizabad,(UePe)

and now serving as a Pon’i'r.'

(Chemistry) in Kerdriya Vidyalaya

Khanapara , Gauhati =22 »

(Asegzm)
seecosssesee Patitioner

VERSUS

le The Union Of India,

3.

(urder Ministry of HeReD),
Department of Education ,
represented by the Secretary,
Government of India ;

New Delhi -ia;o oo1

The Kendriya Vidyalaya Sargathan

- 18,Institutional Area ,

Shaheed Jeet Singh Marg ,
New Delhi «~16 e

represented by the , Aecw £

¢
Deputy Commissioner (&dmin ) W

KoV eSe N New Delhi =16 -
The Comm@issioner .,
Kerndriya Vidyal aya Sangathan,

®es 0eDntAess



18, Inpstitutional area ,
shahé.ed Jeet Singh Marg ,

New Delhi =16e¢

4« The Assistant Commissioner,

Kendriya Vidyalaya Sangathan}

Gauhati Region , Maligoan .

- Gauhati -12 + (Assam).

5. Dre Ee PrabhakAarkEducation -
Officer )
Kendriaya Vidyalaya Sangiﬁ,rt;agh,’
Gauhati Region , Maligaon ,
Gauhati -12 -(&ssam) -

6e Mrse JeDas Baéu + (Principal)
Kendriya Vidyalaya Khanapara ,
Gauhati = 22 , (Assam) -

7;9 Mre GeSeCe Bose~babu , (Principal)
Kerdriya Vidyal afa ¢ warapgi
Gauhati , (Assam) o

seeosRespordents

The humble petition of the petitiGger above

named $-

MOST RESPECTFULLY SHEWETH!-

1. That the petitioner is a citizen of India ;

ﬁ__.. 3&;@ and permanent resident of Faizabad , District of UeP-

state and a8 such he is entitked to all the rights ,

-



-5

, privileges ard pmtectiQns given to a citizen of Vl”rdia
by Part III of the Constitution of India ard other
laws of t he land énd at present ke is serving as a N
post graduate.teacher (PeGsTe) in Chemistry in

Kerdriya Vidyalaya ’ Khaﬁapara , Ganhati {(Assam)-.

1

2;3 | That the petitioner begs to st ate that the
respondent ﬁo- 5 is an Education Officer of KeVeSe
and is an interested person inp this matter as
because the petitioner has intixﬁated him all the
history of this Vidyalaya but intentionally he did
ot take any proper steps ard developea mal afide

attitude towards the petitioner to harm him

3e That the petitioner begs to state that the

| respondent wos 7 is a close frierd of the respordent

Nos 6 due to this reason he willingly came as an

ext:ernal exaniner in Chemistry Practical of class XII

yand. produced him self as a witness on behalf of the

respordent Nos 6{PRINCIPAL, K<VeKhanaparq ) against
the petitioner with malafide motive and tried to
ssbotage the petitioner during the Practical Examina-
tion whereas only PoGoTI-‘s came as an extarnél 1n‘
piology and Physics Practicals while respondent NOe7
(Principal) ca me in Chemistry as an exterﬁgl__ leaving

behird his school

4o That the petitioner was inikially appointed as

*eeee(C
O .




: =6= :
a Primary Teacher in KeVeRupa X¥n the West Kameng district
of mnachal Pradesh whicl'; I.1.s one of tﬁe "hardest statj.dﬁ"
in the fono' kgion o Thereafter , the pet;.i:ioner was tra-'
ﬁsfgrred to KeVenew Bongaigoan , KeVeBeReP oL (Dhalagaon)
and in KeVeBorjhar on request transfer on utediéal graﬁnd ‘-

and served till 2841195 in Borjhar e On the eve of se=

lection as Post Graduate Teacher , the petitioner was tra-

nsferred to KeVsKhanapara as a P_-oGA-’I‘o(Cmemistry) and joinm=

ed his .,duties in the forenoon of 30611095

Se | That the petitioner has béen serving in the Kendri~
ya Vidyalaya Saﬁghatan in the North - ‘East Region since
2840841985 in different cepacities like as Primary Teécher;
Trained Gradua te Teacher ard at present as a Pos: Gradu-
'ate Teacher in Chemistry in Kendriya Vidyalaya , Khanapara

since 30£h'navember . 1995 and as such has continuous

service of 14 years in n&orhh - Bast o

"6«  “That the petitiomer is o highly qualified teachgr

having MeSc in Chemistry , BeBASjisBde, LLeB, Bnd LLoMe,
degree in this school and has got -capability and coﬁxpetah-
cy in his subject. as well as mastery #n te'aching and lear—
ning methodolc‘agy through which he used to develép scigntj.-
fic temper among thé students and makes his teach;.ng ]

caEning process effective ¢

Te That the petitioner is a hard worBing honest .,

ooo.oCOntd 0.0

s -1



[

'] -

s;lincei'e ¢ puncf.ua; aﬁd dedicated Oone in his assign-
xpent and. duties which is evident from his CeBeSeEe
‘results of class XII Science during his stay in this
Vidyalays with that of other Science subjects.

\

8o That the petitioner has also benefitted to
KeVeSe Gauhati Region from his knowledge of law in
settling the cases of the departments pending in

" Hon'ble Gauhati High Court during the year 1993-94.

9.; That the petitioner begs to state that
respondent No«6 ( Mrs+ JeDas Easﬁ.?rincipal )
j’oj.ﬁed this Kendriya Vidyélaya only On 16-12,o98 in
the foxjenoon_ as Princi,pal and éfter joining, a nc;atiee

%WWZ
was issued to all PeGeT+'s to submit the requisitions even

b&foxnxintmdu?tion to the teachers « Thereafter , at |
about 2330 peme an introductory nieet.tng was held in
the }ibrary whereby sl;é assured to folloﬁv the path
'of m’nestY and to wo:k as per guldelines of KeVeSe
mentioned in Bducation Code ?lcoovmts Code +But , |
it was utter surprising ihat just after a few secords
she used unparliamentry words like “DALAL",V " BUDDHU"®
etce, in the meeting itself which s;';e_aks é lot ah~

| , ,
out her personality and administratiwe qualitye

10. That the petitioner begs to state that he
submitted the requisition to te Principai herself

seseeCOntdes
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On 22012498 and reques%:ed hér to recéive the same dut
she willingly denied to pﬁt her initial on the carbon
copy + The petitioner requested fo;- the purchase of
“Exhaust Fans , LoPoG-Cyliﬁders and Fire Extinguishers®
étc « for the department of Chemistry / LabOratory w-'
ith a request to make purchasing 1n‘ accordance with
KeVeSe norms and f_roml the Govémment approved shops at
ﬁ;iﬂyed pri_ces only , but it was not made «In i:his
mn@ection it is pertinent to mention herein that due
to 1$ck of proper essential'facili‘ties in the Chemistry»
départment / Laboratory ., the previous P;Gt‘r» Chemistry

has got injury from fire on her body and during my

" terure also on several occasions ‘some untoward incidents

have taken plaéé during handling of chemicals as well
as during the conduct of Practicals e The same has been
reported to the concermed authority but in vain e
The copy of the requisition
dated 22¢12+98 is anne;ced
herewith and marked as L
&nnexure Jecees .
11. That the petitioner begs to state that he
applied for the grant of advance of Rs-5000/= only for
purchase of some urgent items / chemicals for.the
smooth conduct Of class XII CeBeS+Ee Boa;rds Practicals
vide an application dated 231¢99 but the same has bees
denied by the respomdent ﬁo-& on the prétext of that

seceelONtl e
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- the respondent Noe5 has asked her not to senction

any amount to the Department of Chemistry o
The copy of the application 4
| dated 23199 is annexed herewith

ard marked as Annexure .2.‘ coe

;z,. | Tha}: the petitip{aer begs to state that the
respondent N9-6 hés a close relatiqn with respondents
ﬁo- ‘Band?7.who are misguiding her for their vested
h?ﬁ:.erests; in purchasing end hence they are busy inl

m;.sappropriatidn Qf Govte money / furds / and have

more assests than their income which they earn by

misusing of their posts and powers Not only this ,
they have planned just to remove the petitioner from
service Bust toappoint theiyr own person in Chemistry

at the place of petdtdoner o

130 That the petitiomer begs to state that
v}h’eﬁ he submitted renxinder On 242499 to the
respondent NOe6 and a copy to the respondent No « &
then on 3¢2.99 ., the respondent NOo;» made some
purchases with the help of some other 1;{terested
teacher without consulting the head of the Depart=
ment Of Chendst;:/x,;,»- apd I/C of Laboratory who is the
petitioner o Therefore. . , the respondent NOe 6

asked the petitioner to enter the items in the stock

sseseCOntdee
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register immediatelilr and threatened thst in case of
Hhe pefitionsre ' , |
failu@{;}g;ll face "™ direconsequences " ¢ It is nece-

// -

ssary to ‘*;n'\‘ention herein that the reSpOncient No+6 belon
gs to the area of the suppl.iér of the items and is well
known té her « It is alsco pertinent to mention herein
that the articles purchased are of infericr quality

as well as on exorbiatant prices « For instance eee(i)
the cost of methylated spirit.is Rs+40/= per litre Only'}
in which purchase was mede by petit ioner himself ealrlier,v
whefas thesane is vpurchased in Rs«70/= per litre by the
respondent N:o,oé herself o (ii) The cost of Nessler 's

reagent for ammonia testing is Rs«69¢12 /= only .,

~ in which purchse was mede emfrlier from the Govte app~

roved shopby the petitioner ::-md whereas the same article
hés been purchésed by the respondent Iifo@.6 in Rse100.00
from other shop but not Govte approved shopelIn this
e@nnectiOnﬂ, it is alee necessary to mention herein4
that the re_spOndent NoO o6Abl /aﬁgl;y refused to put her
inditial signatﬁre on the purchase bill broug ht by |
herse‘lf,when the petitioner regquested to put her
signature #n bill « Morepver , there is a standing
purchassee committee cOnsisting of three members in which
the petitioner is the convemer but the respondent No,6

p\.lrchiged articlesby herself wj.trbut any eonsultation

with the purchased committeeeBeing an honest , sincere,

' and qualified person as well as having some legal
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expertise , when the petitioner did not certify the bill 2
nd vrequested the Principal to give her guidance for the
‘saxlne in writing to the I/C concerned but she failed and
that is why some intermal dispute has been ariéen .
Since then , the respondent ﬁo-é a staqted blaming 1.l-.he~
;SetiﬂOner and planning to tgke“stem action" against
him with "malice motive" « Being an influencial and
Iocal Prj.\:rcipal » she managed the higher authorit"ic\;i A
her favour by levelling some false , baseless and‘}' ‘fabric-
ated charges. against the petitioner , so thét the petiﬁonér
'can be placed under suspension e«
The copies of the bille / remin=-
der / purchase committee aré |
annexed herewith ané marked as
Annexure R).'.".:’:S: veb
14 Thet the respondent Woe6 has takefl all the KeVeSe
rules and‘ requlations in her f%avour and had' violated the
provisions laid down in Bducation Code + For example = .(
| (1) she has reduced the school timings on her own will and
wish £fr om the 'scheduled timings of KeVese
(j.i) She did not refund the Science fee / fund collectr.:{;g
from the ward of t he petit.{onerwmscn)for which he has applied
through a written application . So, the respondent Woe.6 got
fumods after rec.fp%ring the sald letter and decidec; to take
“ sterh action’agaifst the petitioNer a"d made a conspiracy. in
cofsulatio” with the responNdenfts Ng-Sand 7.

o~

CORBtAsecsece
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The copy of the application

dated 994&;{{;&2 is annexed herewith
and marked “gs Annexuress. 7 |

15. That the petitioner was shocked and aritonished

when aletter bearing Memo Noe Fe 14-5/99~KVsS(GR)/2091-93

"dated 1+6+99 issued by the Assistant Commissioner,

KeVeSe{Gauhati Region) was served to him through

the Peon-Book on 44699 ,when the school was closed

for long decided summervacation of about 51 days

whereby the petitioner was plzaced under suspension

with immediate effect in the pretext of contemplated

disc_iplinary pmcéedihg without showing any reasone
The photo copy of the 1x§xpugned order
Nos F-14-5/99-KVS(GR)/2091-93 dt.
1¢6¢99 issued by A«Ce, KeVeSe(GeRe)
is annexed herewith and marked as
Annexure ++®iiey

Iéo That the respordent Noe 6 has allbwed to

contimue all existing committees till the end of

this session like , Bﬁs’ / examination / CeCele/

admission et'c_j ,f but she was very much interested

in the purchase committee ‘where petitioner was heade

From this,' it appears that the respondent No«6 desi—

‘ A
res only to earn koney in purchasing by suppresﬂing

the petitioner and violating the KeVeSe Rules and
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peguliations as becaude the petdtioner is highly qualified
and knows some legal provisionis - Moreover, the peti-
tioner could not co =-operate with respondent Noe6 in
- @ome of her illegal activities and that is why she

planned to disturbeg the petitioner to perform his

duties satisfac~torify -«

17 That the petitioner begs to state that the

r.e.pomienﬁ Nos6 is in close relation with respondent®
Noe. S:f az—xd she is doing all the illegal things only on
ghe aid and advige of respondént NOLOSand 7 , who a=
re behind the curtain « From this instance , it beé-
e c_rg:i:/al clear , when the respondeht Noe6 has ﬁeen
given 03 (Three) transfer(s)within the terms of three
years as Principal in this region , within the distam~ce
of about 60 Km , by viokating all theAtr-ansfer norms
of KeVeSe It is also intereséing to mention herein
that in the night of 15th , December , 1998 the
respondent No+5 and 7 went to KeVedigaru along with
the respondent Noe6 and got her relieved from there
and allowed her to resume her duties as Principal in
Kﬁcv#omanapara early Vin the morning of 16o12p98 with-
out any formal order and relieving fhe existing in=

‘cumbento

%8 That the petitioner begs to state that tn =

der the rules ofi proceedings® he cannot access to the
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office and the respondent No+6 does not receive any paper
/reply/represent ation of the petitioner and under such
circumstances the petitioner does not understand how and by
what means he should commnicate his grievances te-ishe

to the immediate concerned authority. Although, the peti-

tioner is reqularly informing the Assistant Commissioner -
about the activitids of the respondent NO+6-

L e e

19, That the petitioner begs t o stste that the respon~ '
dent No. 6 is $ully involved in extortion of money from
the st".gxdents in this or that way in the prétext of this

. -or that celebration without issuing any proper money receipte

20e That the petitioner begs to state that for the

conduct of class~-XII Chemistry Practicals in respect of
cbuchends ; b agaim  oppRid fer the Aametiom of”
qo?}jlhola 000/- only in 'advance vide an gpplication dated 3142499
but the same has been denied- It is further stated that
without handing over the oists of examinees and avard list
to the petitioner, the respondent No«6 has asked him to
return the aforesaid documents by sending a written notice * |
'through tthe peon which clearly indicates t he "Ulterior
motive" of the respondent towards the petitionere It is
surprisingly enoughf to -mex;tion herein tha£ instead of . ‘
sanctioning the sald amount, the petitioner was »given
about 200 ml.sptiit and two bottles (zbout 1400 ml)
distilled water marked “"Use" only:B:zttery;for the Chemistry
Board Practical Examingtion hut the same is not fit for |
Chemistry Practicalexo

T he copy of @plication dated 313499 is
annexed herewith and marked s Amnexure- 9

contdeecees]l5e
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21. That it will not be wrong to mention herein

fhat the respondent NO+6 (Principal,KoV-Khanapara) is

' not expert in Chemistyy subject at all , rather, she is

well experienced in business line as because she had a
very ggod "SART" shop in Gauhati , which is managed by
herself during school hours and some times by marking

"OUT DUTY/ON DUTY" in the attendanée registér .

22. That the respondent Noe6 could not qualify
KcD-E;(Kendri aya Vidyal aya Departmenta 1 Examination)
evén in many éttempts which clearly speaks a lot about
t+he competency ,kncﬁlgégi’gée and expertise a@f the said

respondent in the field of ruwles /regulations of the K¥V+Se

23 | That the reSpondent_No~6 (Priﬁcipal,KoV-IGxanaparé)
has not submiitted the correct positi.ons of t he staff members
to the KeVeSe Head Quarter, New Delhi with the intention
just.to protect the surplus staffs for her vested 1nterest's~l
N ot only thés,she had totally ig-nored the guidelines ’
framed by K""'*‘“,‘,‘?’E e) in framing &b tﬁe correct t'imetagle
and in other fﬂ%ﬁfglof education tboand as such she has vi-

olated the article 14 of the Costitution of In dia -

24 That the petitioner begs tc state that the

respondent No«6 has adopted the primciple of %DI SCRI MINATION"

N ax
on the basis of region , caste , race amd languages and,such

_ she kst violated the article 19 of the Constitution of Indiae



e
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25. That the respondent No+2 (Deputy Commissioner—adme) |
is fully involved in illegal transfer of studeng from
KeVeRangpuri, New Delhi to KeVeTuli (Nagaland),just to
p&eése the GeneralsSectetary , AeI «KeVeTesAe ,MreAssSeMazumdar.
It is necessary to mention herein that his Own son has
beén illegal¥y transferred .from Rangpuri toTuli with the
intention to get sea t in Medieal /Engiﬁeering frc;m

Nagaland quota and thus deprived the genuinscandidates

of this region e

26 _ That the petitioner bégs to state that the

Principal , KeVeKhanagpara did not relieve him to cénduct |

CeB+S+Ee class XII Chemistry Examination 1998-99 with malice -

motive’ only on the a id and advice of the reSpondeﬁts ”o_’

5and 7 whereas , she releeved other teachers in similar

situation It is also pertinent to mention 326 herein that
Sl

the respondent NO-GA i;vnﬁﬂs bu’sy in CeBeS+E« duties

through ottt the years either alone or with respondent Noe7

| and claims bills 1llegally and thus , deprives the other

senjor and more competant persong e

27 ~ That just after joining on 1612.98 , the

respondent NGe6 stopped the SeDeAe (Special DutyAllowances)

- of the petitioner with ‘mal afide intention’only without

showing a ny reascn e The petitioner believes that it

was done only on the instructions given by respondents No.

Sand 7.thereafter, the petitioner filed representations
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staking his claim to be a genuine candidate for thé s ane
to the.grincipal as well aé a copy to the Chairman, Vidya~
;éya Management Committee (VeMeCe) , KJV-Khaﬁapara but
they paid no heed - It is pertinent and‘Surpriéing to mention
he?in that the.Egincipal 3 KoVoKhanapara'(respondent NO+6) .
is a perma nent resident /domgcile since her birth of

- 4 <P A

Gauha ti city/but she has been drawintherself which 1is
totally illegal a nd unjustified «Not only th;s , she has

not paid the arrears of SeDeAs to the petitioner till

da te s even on several requests of the petitioner

28. That the Bxecutive Committee of this perticular
" institution is made only on eé?neous ground consisting of
only interested members and as such the same ix liable

to be declared null and void ab initio -

29. That the reépOndent No+4 was very much interested

to appoint his own candidate (Miss.Sita Rawat ) on the

place of the petitioner It is necessary to meﬁtion herein

that the respondent No,4 and the father of Misse -Bita Rawat
are fast friends sinde 1984 ,when respondent Noe4 was

the Principal d& KeVeTengavalley and her fathef was an
employee in Shergaon apple orchard of AIunachal'PradeSh-

and thus it is crystal clear that there is a large crowd.
behind the petitionei to place him under suspension

without showing any reason and only just to appoint their

own persons



80. | That the petitione: is a highly qualified one
in the entire échool and most of the teachers of this

_ LThe Pyrrcipot
school in gemeral and most perticularly’&has jealous
with the petitioner ia so many ways and she has been
always trying to dmggeg his image in the soci&fy;ﬁ
and that is why on several occasions she dictated some
bbys and gi‘rle.. of the school to write complaints
against the petitioner so that actions ce n be taken W
him by the Principal « Even rthen, the said Principsl
levelled some charges against the petitioner that
he could not perform / conduct practical s to the
students properly and not only that she managed some
é:a:(dians also to do some thing ggainat the petitioner
and aé&ﬁingly \an{,:" "Editorial " has been published
in a local daily pap;r ﬁamely the "The Sentinai“ on its
issue dated 9.4)99 where baseless : concocted a;td
fabricated allegations have been published against the
petitioner only on the sbetment of respondent No«4,5and7 .
whose ontfriend Mre Vijay Kumar,Bducation Officer ;sv'
sitting in New Delhi just to conceal the misdeeds done
by the sbove sald respondent s « The petitionerv also
filed a rejoinder with supporting document s and narrated
the real facts which was published on 25+4¢99 but no
action has been taken for the ixﬁpmvemnts of Chemistry
Laboratory a s well as purchasing of required chemieals/

equipments from the Govta approved shops at printed

price for the smooth conduct of pructicals so that no



e PP

J objections can be raised by the aud%téi%&pduring audigyﬁ?)‘
the records . The copy of the Editorial is annexed
herewith and marked as Annexurefé'c...

31e . That  the petitioner has been working as

a PeGeTe Chemistry in this Vidyalaya since 30e11.95.

and due to»hﬁs brilliant academic career , the ear-
ier Principal of this KeVe has also certified abou~.
t the good performance of the petitiémer in teaching
line and the earlier éhairman + VeMeCe Oof KeVeKhana=
para also iSsued an appreci ation lette: to the peti~
‘tioner for his conduct and expertise in teaching /
learning process specially in the conduct of Chemistry
Practieals etce, o Thé present Principal resumed
office only on 16-15.98 and since then she has been
torturing the petitioner mentally and physically only
on the ground that he is highly qualified and sincere
ﬁeacher in this KeVe and ultimately she played such

a narrow role to place the petitioner under suspension
by leve&ling:%alse and fabrica ted charges without
anygiocua standiﬁonly on the §id and advice of the
reSpondénts!ooSand 7, agaihst the petitioner and as

such, the petitioner believes thst the impugned suspension

ccontde e ee20.
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the impugned suspension orderh has been issued only at |
the interest of the i)rincfpal ard her associstes on the
only grourd that why the petitioner should rot “Bow down"
before hergéven ; she asked the petitioper , if the pet=
itioner will come with' folded hards then , mo action
will be taked against him but being an honest , sincere
a rd most educated teacher of this school,the petitiorer
could .not do s0 ard that is why the petitioner was plac~
éd under suspension and as such the -1mpﬁmed suspension
order dated OLe6399 is lizble to be set aside ard quashede

( The xerox copy of the appriciati-

" on letter ard remarks of the Prirm
cipal is amexed he.urewj.thand ma=-

rked as Annexures ! and 12 )

{32/ That it is very imuch recessary to mention

wird

Y
herein that the petiitioner was asked by the Principal
™

~ to handover the charges of the Chemistry department/

laboratory ard after getting such order the petitioner
requested the principal to allow him te hardover the
charges in the presence of some exp_erts/magistrates

who are not interested persons in @Mé’f‘ré%gter because
the petitionerg believes that the principal may level
some charges regerding the. laboratory purchasing ’
ard since the disputes arose regarding purchade of - |
chemicals /laboratory equipments ard there is every -
‘apprehensions that if the petitioner harded dver the
chérges‘ to t,hé principal directly,then ggg;,, may tamper/

(damage the valuable documents/stocks ard also may level

 some charges sc that the petﬁ;i};éner can be removed from

service but interestingly on 09.06.99, durfing the su-
mmer vacation t‘he principal herself broke the seal of.
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the Chemistry department / laboratory and entered in
the laboratory and petitioner came to learn that she
manipulated some valuable documents /records/stocks

apd damages some lzboratory equipments so that charges
can be levelled against the petitioner and as such the
/* simpugned suspension oxrder dated ' 01+6+99 issued by
the Assistant Oomésiioneri K-\h§§, -Gahati Region, is
litble to be set aside ard quasheé- |

3% That the petitioner begi ' to state thet the
business of the i;;stitution remains closedcompletely
daringthe long summer wacation aré it wasAY‘ngtéessary
to brezk the seal of the Chemistry Department / L&bo-
ratory in vacation period although tﬂere were ro
practical classes ar;d as such there is some"Criminal=~
Conspiracy” with “Criminal 'I atention " back behind of
the principal to take the life of the petitioner in
"’pre-meditated cog@sultatiomgf'with the respondent NO#5
ard 7 and as such the impugned suspension order dated
0106099 is discriminstory, unreasonsble , capricious ,
mal afide ard arbitmary ard is therefore; lfable to -
be set aside and quasheds

'64- . That the petitioner begs to state tlhat when

the petitioner has called the student(s)for the practical

classes , then respomdent Noe6 (the Principal,) instigated

them pot to atterd practical classes as well as be

sbsent dur ing examina tion also and accordingly they

did « Mot only this, she also diftated them to write,
e / and

co AN ’-x."‘: PP o8 -

complaints against the petitiormer - = X |
hence all these actions of the respordents are dore On

SN . v
IS Sick and shoose' basis in discreminatory mmmers which

Vo ’speaks of arbitrariness and henee is violative of
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‘Articles 14 and 16 of t he Constitution of India and as

such, the impugned order dated 1¢6+29 is bad in law and

in facts and is therefore, lisble to be set aside and

quached and t he petitioner prays to this Hon'ble Court
to direct the respondent No. 1 to make an enquiry into
the matter and take necessary action against thé persons

found guilty for the interest of justice.

35 " That if is also learnt that it has been the
tradition ofthis institution Ae¢ torture the outsider
employees and compel them to leave' this station otherwise,

resign from the jobe For instance, Mre shrinivaslu,

PR

Principal, Mre Swaroop (P+GeT), Migse ReBala Devi(T«GeT)

and -+-+«- 80 On employees have been harassed on the

PR S

discriminatory basis and as such, the sald action of the

-

respondent No«6 has violated the Article 14, 16, and 19 "
of the Constitution of Indiae That is why the respondent E
No+6 has mted the same tegmuéue along with t%} |
group ofAte chers(5-6 in numbers),with the petitioner toos

Not only this, some students haWe been made f£ail on the é
di scriminatory ground of languages and as wuch, t;he sald ‘
gctions of the respondents are against the directive

principles of state policy and therefore, the impugned
suspension order dated 1¢6¢99 is liable to be set aside

and quashed- o

e
36 That the petitioner begs,k stste that till date no

*show Cause' notice has been served to the petitioner and

!

no grdmd has been stated as to why the petitioner was
placed under suspension and as the petitioner could not
submit the reply of the charged and thereby, the petitioner
was pi:ejudiced and as such, the petit:l.onér has been 111-‘
treated and discriminated ard has been unreasonably placed

under suspension which is contrary to tthe provisions of

13

‘j'

law and principle of natural justice and hence impugned order

ccntdo «ee23. ,
_ -
ﬁf
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| dxt.0166¢99 is bad in law and in fact and as such is liable

¥,

to beviéjé;x aside and quashed «

. . | | | ordar
‘ . 5t That the said impugned suspensionﬁdated01-6;o99
issued by the Assistant Comméssioner , KeVeSe, Gauhati
Region has also adversely affected the studies of the
petitionen"s 04(Four) school /University golng chil@men
as well as their up_urishment * in view of the rom~ paym-
ent of “’WBSISM EI.«IDWQGES“ apd tggg the impugned

_ mspension order dated01¢6.99 is violative of the
principles of "‘N“aturald'ustice + Directive Principles of
State Policy" as well as has violated &rticle 21 of the
@onstitution of I“dia and as such the said 1mpugned v
suépension order dated 01*62«99 is liable te be set aside
and qQuashed »

158 v That the petitioner begs to state that due to
on -disbursement of the "Subsistence Allowances® the
petitioner has been sufferinggd urder a great "Financial

Crisis and a s such the impugned order dated Ole 6499 i@
bad in la w and therefore it is liable to set aside ard
quashede

%90 That the petitioner begs to state that the actio=
ns of the resporde‘“jéﬁjl in placing the petitioner under
suspension during the long summer wacation on false and

- fabricated grounds is illegal , malafide ard agminst the
*Rale of Law® and also violated the Articles 14,16,19 andZI.

L !
P of the %stitutiOn of India .

ﬁi—_\g} That the :I.tnpugned suspension order flated 01¢6+99
H : issued by Assistant Commissioner . KeVseSe , Gauhati Region
I is afbitrary’ , illegal , malafide and also in violation




gp
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of the Principle of natural- Justice, equity, good-con-
science and administrative fair-playe

41. That the petitioner has demanded justice and
the same has been denied to hime

A42 . f!fhat. there is no other hlternative and effica-

clous remedy except this petition under Article 226 of

the Constitution of India which has been filed bonafide

and for the interest os justices
It is, therefore, prayed that Your lordships
wouid graciously be pleased to admit the
petition, issue a rule, call for the
records, calling upon the respondents to
show cause as to why a writ of certiorari
should not be issued to set aside the

- — ———

impugned suspension orde;; dated l1e6¢99

1ssued l;i{the Assistant Commissioner, |
KeVeSe, Guwahati Region and/or a writ -
of Mandamus shauld not be issued directing
Or commanding the respondent Noe3 to make
an enquiry into the matter andfer a
Qause/causes if shown any and upon hearing
the parties be pleased to make the rule
sbsolute for the interests of justice and/
or pa‘ss any order/orders as Your Lordships
may deem £it and proper.

-AND -
Further, it is also prayed that till the
disposal of the rule, would be pleased to
direct the respondent;to pay the subsis- |
tance allowances to the petitioner and/or

would be pleased to suspend/stay the

CONtGeeee25e



impugned suspension order dated 1699

4

issued by the A_ss_istgnt Commissioner,
Kendriya Vidyslaya Sangathan, Guwahati

Region, for the interest of justicees

anci for this act of kindness, t he petitioner

as in duty bound, shall ever praye

contdereceaffidavite
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Nosteasly

;
1

I, R,S.Maurya, son of Sri Ram Kumar
aged about 3¢ years, by feith Hindu and at present

serving as a Post Graduate Teacher in Chemistry in

Kendriya Vidyalaye, Khan apéra, Guwahati=22, Assam do

hereby solemnly affimm and declare as follows

»
Y g

1. ~That I am the petiticner in the instant

case and as such am fully acquainted with the facts
and circumstances of the case,

2, That the statements made in his affidavit

are in paragraphs 1 to 40 are true to the best of my
knowledge and belief and infomnation and the sis-ai;e;;en.ts
—

made in the r est are my humble submissions befor i
N e | e this
Hon'ble court,

md I sign this affidavit on this 16th day

of August, 1999 at Guwshati,
Identified by
%W{/

Advocatel's clexk

/%44

e e e Y e

.



-27 - ANNEXURE-—- 1+

DEPA RTMENT OF CHEMISTRY e

KeVe KHANAPARA® P_eteo 22 022 «98.

To,
The Principal,
~ KeVe Khanapara, Ghﬁ22o
Subt= Procurement of articles related with safety and |
security of the dept as well as for smooth conduct
" of practieal- | |
D/Mad am,

b

With due regagd I would like to inform you

that following articles are very uréently needed in this

depa;tment from the safely and security points of viewe
(1)Two exhauste fans (standard quality) at printed prices
(2) Four fire extinguishes (Medium size. Std«Company)

| | at printed pricee
(3) Four LeP+Ge Cylinders(for practicals).

. NiBt= Reg chemicals etc the list is availsble in the

officee some seiected ‘chemicals énd equ,i.pments were to
be purchased as per the amounts sanctioned with reaso=
nable restrictions from the Goverment approved shopse |
at printed price of stahdard companiese | |

Thanking youe
Yours faithfully;
Sign of Principale : ReSeMaurya,
* PeGeTe

Chemi stry, KeVeKhanaparae

LN I )
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DEPARTMENT OF CHEMISTRYe

KeVe Khangparae
To,
The Principae

‘KeVe Khanapara, Ghy=22.

ANNEXURE====__ 2.+

Date-
23rd Jamiary, 99.

A}

Subi=- Request to sanction ke 5,000/- only for AISSCE

" (ChemePractical) 1998-99 in advances

D/Mad am,

I am to inform Your that for the smooth ~

conduct of Chemistry Practicel .of AISSCE,1998-99 some

contigency items are required along with the fhemicals

mentioned belowe

Therefore, Your goodself is cordially requested

| to sanction the sum of amount Rse 5000/- (Rées Five thousand

e
2e

3.
4o
5.
6+

T e
8.
9e
10

11.
12.
13.
14.

only) for the same in advances

Some items =

k2Hg 14(100 ml) - 15 pottless
Ce=-NH4-No3(500ge) 2 Pktse

AgNo3(25 ge) 4 Pkts.
Litmus paper(Red)= 25 Pktsge
Litmus paper(Blue)-25 Pktse
Kels (100g) 2 Pktse

C6HS0H (500 ml)= 4 Bottlese
CH30OH -20Lts

Towels~ 2

other staticnery items-

Rough cdothes 10mtese

Match Box=~ 2 pktse
Na=2003 (5008. )=4Pkts.

First aid items etce

LR N R J

~

Youre faithfullye.
ReSeMaurya,
P «GeT-Chemi stry,
Department of Chemistry
KeVeKhanapara, Chy=22.
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m————— T DUPLICATE |
¢ S e i : LT
== ,NORTH EAST CHEMICALS CORPORATION - :
B AUTHORISAY DISTRIBUTORS : AUTHORISED DISTRIBUTORS : {
$ % GLAXO Chemicals 5.C. GOSWAMI ROAD, PANBAZAR, GUWAMATL - 781 00T s BOROSI. ® Glassware ,
§ % LOBA Chemicals Cable : NOT HéH;M‘O;’Qf S 1;’;5b18'38' SBT3 % TARSONS Polythencware ;
wt E B MERCK Chemiculs ax: (91) ) #OWHATMAN Filter Papes
TINVOICE ™ | ATE: YOUR ORDER NO. :
1 _BLL ™ P/729/98-99__ . 23/02/9% DATE :
i . | CHALLAN NO.; S |
! The Principal . ' 13096 ‘
Kerdyiys Vidyalaya
! Guwahiatie22, - Y
{  A/c. Deptt. of Chemistry, i
b ! %
\ . : .
SL. L pg cTS - RATE TOTAL VALUE
i NO. QUANTITY PR O_D uUucTt EACH J
Y e
b )
| 4x100m] Nesgler’s Reagent, Glexo 35833 69.12 276,00
b
J Total 276,00 N
i !
! (RUPEES WO HUMDRED STVENTY SIX ONLY) {
& %
g
The above prices are inelusiwve af ‘ (
NeGoBaTo & 6% 68 these are local lv |
purchaged Tox paid goods.
e 4
Y, j("l Y
!
L
1. Wa hereby ceitify that our registration certificate under the Assam General Sales Tax Act, 1993 is in force on the date on
% which the sale of the goods specified in the invoice Is made by us.
e 2. Please draw your Cheque/Draft and FORM G/D in favour of M/s. North East Chemicals Corporation, Guwahatl and send
them to above address.
3. An interest @ 24%will be charged on this bill if not settied within 30 days. .
W 4, Central Sales Tax Registration No. CST/GALI2353 dt 31.10.73, yd g
g 5. Assam Sales Tax Registration No. GAUWAGST/UNIT -A/7. dt. 18.8.93 '
1 Subject to Guwahati Jurisdiction for North East Chemicals Corporation §
| N
i E.&O.E. 7 Authorised Signfitory




X
) o kA £ & . D
(A Fowe of (Clemicals Setentific Tnotruments
‘HEM CHANDRA ROAD e UZANBAZAR o GUWAHATI-781 001
GRAM : APPICHEM PHONE : 541570
To, o i 1365 dtad, OB o2 ax ]
I Principal, /::"’.‘ e T e T aay 7=
SRSTRRR v S TRV oo, ///’%’5\(\‘/6/2‘@ Uv/ 99 /6%,
i mmya.?ﬁ?fﬁf .............. 03 on. 99 ;
T Wi B ErE) - A ) ]
| LBOWAREEL, RB/ 187 £98-99 1
i xxee 3,2,99 :
A Y
("

i, Nessler roagent {@x100mdd 100.p0 | 100ml 1000

6. M, spiripd 1o ut | g0,

PO

PR VAY Do
7. ldtmug’paper , cxi\“ed & blue, 12 plq;s\f'-"“? 68 d{ pkt
T IP" AN «N\ Ly —

00
2. Oerric amm, nitrate . 2x100gm | 334,po | 200gm|  668/00|
3. Sllver nitrate . 2x25gm 468,p0 | 25qm 936400
4, Pok, Todlas, “~ ‘| 1x250gm | 710.po | 2Bogm| 71600
5, 3pdium carbonate , 4x5009m 80, 500gm 320700

~/

: Ly
, A
A.G.ST-A-412, Central Sales Tax No. 1405 dt, 17-67 For APPICHEM &

Qur risk and responsibility ceases on dalivery of the goods on Rall, Steamer or Carriers.
No compiain will.be: entertained if not lodged within 3 days from receipt of goods. Interest
@ 25% per annum will be charged on all bills unpaid within one month.

9P ET aBlae B H




-0 ANEXURE==— Se

KeVe KHANAPARAe . Datet-

REMINDER NO. 1 - | 2nd February, 1999.

To,

-

The Prineipal, .
. KeVe Khahmpara, Gauhati=22.

Reference !~ Vide my application dated 23ré Jamiary, 1999

| Madam, -
I would like to remind Your to the reference

quoted ébove for your favourasble action at Your kind
perusale. |

Yours faithfully,
Copy to 3= '
, ReS+ Maurya, Pe«GeT«{Chem.)
(1) The a.c.,

-

" KeVe+ Khaligparas
202499,

KeVeSe(GeRe)

for information pleasés

o emse0
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A nes T f(;)
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=i faerem, qargEt @ sle

KENDRIYA VIDYALAYA GUWAHATI -

KHANAPARA GUWAHATI
Pin : 781022

Ref. No. F o 20/RVG /98-99/ Loy —  Date_6/11/1998..

-~

OFFICE ORDER

LS

s, - e i tun

‘The fellowing teachers ef this KV
are deputed te purchase the Chemistry labe-
ratery articles frem the firm the "North
East Chemicals Cerperatien"Pan Bazar

: urgently, They will check and make list

. of articles on 6.11,1998, '

Pl it vt s et e '..__._“_‘u e e e S mm
- N — -

1. Shri R,S.Meurya, PGT and head of the
Chenistry Department,

2., Shri D Sengupta Yoga teacher°

3. [ok D //

(N.D.BHUYAN)
PRINCIPAL
arute o P oacm
wqfde Ngoge |
_000_ Sizige WSaan

_ - WJMO

Pdac Ll I

N it i

Jrp—

et o ——b

— s e
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~ From$= ReSe Maurya,

- 3y . ‘
ANNEXURE=== 7+

Dake - 0L Ml 43
PeGeT (Chem.) :
- KeVeKhanapara, Ghy=22e

To,
The Principal, .
KeVe Khanagpara, Ghy— 22.
Sub t= Refund of Science fee/fund regde

B/Madarm

By this representation I would like to invite

Your kind attention towards the following factgs:-

(1) That I am a regular employee £m of KeVeS and my son
Magter-siddhartha Maurya was a student of class X, 1998-99
who pald the sum of amount Rse 25/- (Rupees twenty five
only) as = Science ﬁ‘ee/Fund“a

‘2« That in reference to the subjedt, quoted above, I

am to state that the science fee/fund® charged from the
ward(s) of ‘K-v-s- enpléyees is requndable.

Therefore, Your goodself is xeque'sted‘ to
refund the gamee |

Heping'for £avoursble action and kind consi-
deration.at earliest. | :

Thinking Youre

- Copy toi= , | .~ Yours faithfully.
The A+CeK-V+gkGeRe) ReS+Maurys, PeGeT«(chem)e
- For kind information and KeVeKhanaparae

- necessary actién through

proper chainele

Seececoo
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XXT9 / Phone : 571797, 571798

Fax :S7179¢
F==\ fe=ren T9reH
KENDRIYA VIDYALAYA SANGATHAN

g:tu wrafesa Regional Office
amdrmia afearss!  Maligaon Chariali
Tarerdl 781 017 Guwahati : 781 012

o~

o0& e
No F . 14-5/99. KVS(GR)/~99 /1= T3 Dated : 01.6.99
ORDER .

WHEREAS a disciplinary proceeding against Shri R.S. Maurya,
PGT(Chem), KV, Khanapara is contemplated.

t:0vw, THEREFORE, the undersigned in exercise of the powers
conferred By Sub-rule(i) of Rule 10 of the Central Civil
Services(Classificatien, Control and Appeal) Rules, 1965, ,
“hérsby piaces the said Shri R.S. Maurya, PEI(Chem), XV,
Khanapara under suspension with immediate effect.

It is further ordered that during the period that this
order shall remain in force the Headquarters of Shri R.S.
Maurya should be Kendriya Vidyalaya, Khanapara and the sald
Shri R.S. kaurya shall not leave the headquarter. without
obtaining the previous permission of the undersigned.

L Y»&,a("//

\J’u/

( Dr. Lalit-tishoxe)
Asslstant Comuissionsr
Shri R.sS. laurya, '
FGT(Chen),

Kendriya Vidyalaya,
Khanapara. Quwahati
Teachers qr.. No.4-B{Top floor).

Copy to i j

1. The Principal, KV, Khanapara. :

24 The Deputy Commissioner(fdmn), KVS(Hgrs), New Delhi. a.
¥
'.'3!
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A
- 3L -  ANNEXURE===9.
DEPA RTMENT OF CHEMISTRY
KeVe Khanzgpnna,
™, _ R Dated 31st March,99.

. The Principal,
KeVe Khanapara,
Guwahati~ 22.
sub 1= Sanction of Advance of Rse1000/~onlye

D/lfdadamo, .
| With reference to your notification dated
3103099, regazding conduct of Chemistry Practicéls
in respéct of class~XIIY Science Private sStudents, I am
to state that neither I had mkxx methylated spirit nor
D/water including some emcessories etce Therefore, Your
honour is requested to sanction this sum of amount Rs« 1000/~
only (Rpekg one thousand only) for the same « After | |
procurement of the amount and subsequently, articies
required, the date of Practicél exsmination will be fixed
and notified.

It is for qa,kaind Anformation and
necess ary action.

Thanking Your.

Yours faithfully,

- Dated 31st March, 99. ReSe Mauryas,
poGO.T. Clﬁmistty’
K-Ve Khanaparae

®0eevep



A
Aptopos of the news published

1 your esteemed daily n the Letters
to the Editor column on April 9,

rioinder

under the caption “Teacher
ieronzes Students”.

With reference to the above, |
would like lo clarily the following
facts:

(1) As regards the allegations
‘nade in Paragranh 1 ol the letler,
thay ara totally inconrect and hance
derned None of my students i
scared of me, nor have | threalened
or used undesirable and rude
language with them It is also not
trye that at the beqinming of the
sassion Linreaiened the new-comers
10 leave the school. Nor did | ever
teli tham that thay would @il i my
subject. That | am a sincere,
punctual and competent teacher, can
be verified fromn the CBSE Board
results during my stay in this schoal,

{2} As reaards Para 2 of the
allegations, | have 1o say that due to
fack ol chemicals/equipments -and
other basic accessories in the
chemical laboratory .of the school, |
tound il impossible to conduct the
practical examinations. In spite of
my repealed letlers submillea
before the principais for the
purchase of chemicals, ele,, from
government-aporoved shons, they
were neither made avadable nor the
funds sanctioned tor them. Hence,
requiar practicals could not bae
taken. In this regard, the enclosed
papers submilted by me belore the
principal for providing chemicals of
requisite quality funds. elc., are
self-axplanatory.

{3) As the students weie vany

The q thvu,,t s

much Intnrgstad in chamistry
practicals, | had ho other alteimative
but to ask them to come with
requisite chemicals like spirit (100
ml), distilled water {1 -botlle), etc.,
so, that their practicals. could be
conducled. - ’

Resides. 1 gave this direction to
the students in response to the
appeal made by the
quardians/paronts last year at the
guardians' meeting whortain they had
assuted me that in case there were
no chermicals in the school, the
guardians  would piovide the
students with the chemicals, olc.,
because the paramount merest of
the students would thereby be
protected.. Moreover, two highly
fualitied guardians (both doctors)
had also gone with me to the
government-approved shops of
chemicals and had a discussion with
the manager of the shops for
nurchase of chemicals, elc.

{4) However, i have conducted
the practicals of the students with
insufticient  chemicals by
clubbing/grouping five. to six
sludents together {due to lack of
sulficient chermicals/equipments
elc.) to provide them separale
experimants, for which | should not
be personally held responsible.
Moreover, since | am not the
authority to sanction funds for
purchase of chemicals, etc., and in
spite of my repeated letlers the
chemicals were neither purchased
with my approval from Government-
appreved shops nor advance lunds
sanctioned to me for this Hence,
ins. ad of levelling changes against
me in a lstter, it would have been
more proper and better il the
compelent authority of the school
had been questioned about the
reasons for not providing the
cheinicals of requisite quality and/or
~tds tor the puiohase of chemicais,

s Apeil | 99

aelc

(5) Sinen tha last taw months |
am being torluied and nurassed in
this school for no fault of mine. On
the one hand, my SDA has been
stopped, and unnecessary questions
ara put lo me, and on the other,
students are dictaled to make
complaints apainst mo which s
evident from the photocopy of the
letter of some girls students
submitted herawith.

1) In view of the above, | wish lo
state that | am not responsible for
any allegad irregudarities In the
school. Nor are the students
suflonng  from  my  teaching,
attituda, behaviour Rather, the
students are being used as
instrumants m the hands of thoge

who aclually do not like that
qualitied. honest and reputed
teachers like me should be in this
school for theirt own vested
interests,

R.S. Maurya,

Teacher, Kendiya Vidyalaya,
Khanapara,

Guwahati-22.

“es o« te. . ®

N e e o e

¥

b

i
'S
it

15}

f
w
of

the Holy Spirit. This is one of the
marks. of Jasys'

nefthar 1he Gospel according - to -
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for that was AD 6-

divinity, and so it is surprising that BC, in 2 or 1 BC,

Mark, nor that three dataes oocur

Temoror"
Terrorizes
Students

Through the columns. of your
esteemed daily, we, the guardians of
children studying at Kendriya
Vidyalaya (KV), Khanapara, want to
express our concern about .the
teacher of Chemistry, Mr-R S .
Maurya and his atutude towards our:
children. Our children are very
scared of him hecause he threatens
them and uses undesirable, rude
language. Al the beginning of the
session, he threatened
hewcomers la leave the school within
15 days or they will fail in his |
subject. '

In the previous year and also for
the previous batches, no practicals @
were conducted at Class XI level, Ui

ware conducted a few days before e
the final Board Exams and that also Ul
overyday and throughout the day.. 8
Due.to that, the students had to q
miss their important classes. This i
year also, he staried the Chemistry f:
practicals in December, and to: t
everyone's surprise, the Chemistry . .¢
teacher asked our wards to bring J
chemicals for practical examination ;'
which according to other teachers -
was not correct. Wa pay school fees ;
for aur children and also other kind

of fees which we believe Includes
science, games etc. When we did not 1
five our sons and daughters money:

tor sclence matarial, wo were told |
by our children thal Mr Maurya |
refused to take the practical

examination, This had crealed much® 1

-na‘gmvamb(, i

H

worty and tension among our
chlldren just befora the resuit of
the final exams, .. :
Finally, we would like to request
the present Principal to look into
these irregularities and see that our
innocent children do not suffer, Wa
also request the higher authorities

of the KVS to take necessary steps
and slop stch activities of this
particular teacher. :

Some Guardians,

Kendriya Vidyalaya,

Khanapara,
Guwahati, ' !
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'{"Also for.Class XIl, the practicals d .
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¥ :’v“f: Dispur, Guwahati-781006.
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Detedl @ pevermlwer 23 O3,
TINY. No. LY/ P/ 1/ 98 o 1R

'l.:‘)

‘ / ‘\'-Ju Ila‘l&‘}’u,
. Pc(..: ol e U.\C:mlw tl) )
KeY¥e Khanapara.

L de heachy occord ay approciistion of the speclial
cfforte made by you in precuring the chermicale znd in

aging the leberatory fer running of the Proctical Classes

(hepistry in your schael, without your tinvere efforte the
viiciical Macges in Chemidcory in Cless-X11 (Scieavce) weuld
net have been pessibles 1 am sure you will centinue Lo show
Lhis kint of zaal tevards yeur werke

’

L owish you 0l) success in life,

Yours ﬁc:.i.'t)'z'[u}.ly,
SR )
ha 157 5 1176
(Dre. B.K, Gehizin)
~egratary te ihe Gevt, of Assam,
- Fersonnmel etes Loeptt,
&
chadrman Vi, KeVa Adhntnapara.

Lopy Lo

-

o lhe krincipal, K.V, Khoropara, Cuvchati. '
2. Th“ fLomti. Commivaioner, kKendriyn vidyalaya
stepathan, Guurhail = he is regueswed wo keep
th letter in tha J.., Dezsisx file of
SrioMturya. '

'

/

Mry 8.7, Gehain)
cearatisy Lo the Gave. of omcoum

Chairman ViC, K.V. taannpora.

e



%\ | | - e U19) ANNEXURE=—===183
‘ . | LESSON NOTE '

Sesubject- Cnemistry 5e¢ Betriod required- 2. 7¢ Expected age of completion=- 22.12.98 ’

1. Date = 1+12+98
Ze - o - + Date of commen nt= 1¢12.98« -
4+ Class= XII & xI A 4+ Toples- Chemistry. Date ceme 1-12.38: Actual Date of Completion eeceseccces
Gist of the Lesson/chapters e+ additional cece Source of the ¢+ Home assignment e« Exercise/Questions pre-
_ information. addleinformatione ) pared to supplement those
' gifts in the text booke
For clasé XIT tesccsence For class.XII ¢« For Class=XII.
l;ra;:iiijs.ons. ¢essvenses ' Short notes on : Learn by heart all the viva-voce
* seeccseses e —— . n ‘ .
2 wKmnon & H2Lrode | 1. Iodoform Test, ¢ question given in practical booke
2.K Mno4 & Mohrs Salt,  seecees 2. Tollen's Test. ; rIor class XI.
2¢ ececce iy ] le Write the structure of
te 1lawe . s
3+ Mixture Analysis etce 5‘ - 3+ Felling's Test, 5 diboranes
For classxI 1 R L 4+ Carbylamine Test, 2+ What 1 o »
1. Rates of Chemica ' S5¢ Ri Test . a 8 carborandum
reactionss. | Lsotog-g—s of Hydrog_e_t_l__ ‘ 6 Fega Tes;:. : What is its common use ?
2+ Chemistry of non metals TTrTTTTesseteseese " Por Class xT ~ + 3¢ Discuss the allotropy of
" 3e¢ Chemeof Non metals II - ALLOTROPY: 1. NO - u sulphurs
Sevecssvevcen | evocevense . . . Z'Bzg ] 4. Write the resongnce structurese
. | Zo® i 2 .0 PO,%.
3. & a 504 Y 2 3 » 4
4e S04 ' ¢ S5e Write the productse
S5« HNO3 i le Qut cone H2504
6’1’!2504' .g ii. st .'.80203012
708104 y did. N823203 T
8+ H3p04 © T2
T i W o o v > S s 2 S - Tooe : - ,,;T:I,QQ:SSZ. - e i - ==
’ ' ~Vegoode Seal & signature of the Pr:lnéipal, o J\\é

Teacher?- ReSe+Maurya, Kendriya Bidyalaya, Khahaparae
101298 .
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IN THE CENTHAL _ADMIN

AT GUWAHATI

ORIGINAL APPLICATION NO, 19 /2g00

Shri Radhey Shyam Maurya eee. Applicant

-Versus«

Lo

Union of India & others o:ooo ReSPondentS

The Respondent Nos.2,3,4, 5,6, and 7 beg to file

their written statement as follows -

1. That all the averments and submission made
in the Original Application are denied by the answering
respondents save and except what has been specifically

admitted herein and what appears from the record of the

case o

2; ' That with regard to the statement made in
paragraph 1 of the original Application, I have no

comments to offer o

3. That with regard to the statements made in
paragraph 2 of the Original Application I beg to state

that the Respondent No.5, Dr E. Prabhakar was serving

in the capacity of Education Officer in Kendriya vidyalaya

mntd. [ 4 02




2=

Sangathan R D , Guwahati from November,1995 to 24th
December,1999”,\Now he is posted in the Kendriya Vidyalaya
Sangathan (Hqrs), New Delhi. During his service as Education
Officer in Kendriya Vidyalaya Sangathan Guwahati Region,
he was officially known to Respondent No,7 due to the
nature of work only . Therefore Respondent No,5 does nat

come into the picture at all,

4. That with regard to the statements made in
paragraph -3 of the Original Application I beg to state
that the Respondént No;7 is officially known to the Res~
pbndent. No.6 as both served in the same Organisation and
in similar capaéity. In“thisvconnection I beg to state
that appointment of External Examiners is a policy matter
of the Central Board of Secondary Education(hereinafter

referred to as the C B S E ) and the sole direction of the
Regional Officer, CBSE,

A copy of le}ter No,CBSE,GHY, COMF: 7(b)§
PRAC:EXAMR:79 dated 8.,1,99 by which the
Respondent No;7Awas appointed as practical
Examinater is annexed hereto and is marked

as Annexure=1.

S; That the statements made in paragraphs 4 and 5 of the

Original Application being matters of record of the case,I do

not admit anything contrary to or inconsistent from what

appears from the record

6e & . That with regard to the statements made in

cont@eseep 3
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paragraph 6 of the Original Application I beg to state
that‘the5App1icant who is employed as a PGT in Chemistry
has been working under the Respondent No. 6 and is supposed
to teach as per the prescribed syllabus and as per the
guide lines in force in the Kendriya Vidyalaya Sangathan.
It would bhe bertinent tc mention here that the Applicant
was placed under suspension by the com?etent,authority
keeéing_in view the charges levelled against him. The
Applicant has already been sefved with the Charge Sheet

vide Office Memo Np. 14-5/99.KVS (GR)/5251.54 dated

94841999, under Rule 14 of the CCS (CCA) Rules, 1965.

A copy of the aforesaid Of fice Memorandum
dated 9.08.99 is annexed hereto and is marked

as ANNEXURE - II.

Te That with regard to the statement made in
paragraph 8 of the Original Application beg to state that
the applicant is a Post Graduate Teacher in Chemistry in
Kendriya vidyalaya, Khanapara and his job is to teach
students. Kendriya Vidyalaya Sangathan cases are being

taken care of by this appointed counsel in wvarious courtse.

8. That with regard to the statement made in
paragraph 9 of the 0rigi§al ApPlication I beg to state
that the Respondent No. 6vhad received transfer Order
from Kendriya Vvidyalaya Sangathan Headquarter by Speed
Post on 15.12.98 in the morning. The Respordent No. 6

-was released by the Chaimman, Vidyalaya Management Committee,

conNtdee e
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ALlr Force Station Digaru on 15.12.99 in the afternoon and
thereafter she reporéed for duty at Kendriya Vidyalaya,
Khanapara on the forenoon of 16.12.98 with intimation to
the Respondent No. 4. Immediat8ly on joining the Respondent
No. 6 called a Staff Meeting, issued Circular for sports
day and called for requisition from the departmental heads
of physics, Chemistry and Biology keeping in mind the
conduct of practical exams. of the Board Examination, in
the first week of February. Since purchase procedure takes
time as purchases are made through quotations. Instructions
was also issued by the teacker-in-charge for smooth conduct
of halfyearly examination. As such, it is clear that purchases

was not the only consideration.

Letter dated 25.1.99 issued under Ref. No. KWG/
28/Sci/98-99/615-617 dtd. 25.1.99 ipviting
quotations from three firms for supply of
Laboratory items, extract of despatch register,
showing despatch of the aforesaid letter dated
25.1.99, quotation received from one Appi Chem
Enterprise and Office Note dated 16.2.99 higha
lighting the financial irregularity committed
by the p¢# applicant are annexed herewith and

marked as Annexures . III, IV, V ard VI res-

pectivelye.

Qe That with regard to the statement made in
paragraph 10 of the Original Application beg to state that

purchase of items for Chemistry Laboratcory was done as per
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the prevailing practice and the Chemicals were handed
over on 3.12.1999 to the applicant by the Respondent No.
6. Developmental work regarding welfare of the school and

students were taken up one by one on priority basis.

10. That with regard to the statement made in
paragraph 11 of the Original Application I beg to state
that Laboratory items were purchased as per procedure
prescribed for the same. Advance is normally not granted
unless it is very urgent. An application was received from
the Applicant on 23.01.1999, quotations were called on

25 +01.1999 the chemicals were handed over on 3.02.1999

who acknowledged receipt of the same. The Respondent Noe.

6 being the administrative head of the Vidyalaya is fully
capable and responsible and is well aware of the needs of
the Vidyalaya does not have to resort to excess or pretext.

Therefore, the Respondent No. 5 does not come into picture

at alle.

11, That with regard to the statement made in
paragraph 12 of the Original application I beg to state

that the Respondent Nos. 5 and 7 knows each other officially
due to their nature of work as they serve in the same
organisation. Respondents No. 6 and 7 work in the same
capacity and the Respondent No. 5 beingthe Education
Officer of Kendriya vidyalaya sangathan, Guwahati Region
under whose jurisdiction Kendriya Vidyalaya, Khanapara

falls, Respondent No. 6 is answerable to Respondent No. 5

contGeee
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in all matters. The Applicant should desist from making

such baseless and false allegation.

12. That with regard to the statement made in
paragraph 13 of thé Ooriginal Application I heg to state
that purchases were made as per procedure. The supplier
belongs to Uzanbazar and the 2pplicant was asked to make
entries in the stock register, judge the quality of chemia
cals and return the bill to the Office. Which would then
be passed for payment under the signature of the Respondent
No. 6+ This was not done by the applicant till the date of_
his suspension following a Circular by the Respordent No. 6
requesting all departmental heads to update stock entries.
The Applicant refused to do so,,even after a verifier was
appointed for the Chemistry Laboratory. This was informed
by the verifier to the Respondent No. 6 in writing during
stock entry period. All committees were dissolved by the

previous Principai, no committee existed when the Respondent

No. 6 joined.

13. That with regardy to the statement made in
paragraph 14 of the Original Application, I beg to stake
that prior to the respondent No. 6 joining Kendriya Vidya-
laya, Khanapara as Principal school timings were less than
the prescribed time as laid down by the KVS (HQ). For the
Session 1999-2000 it was implemented as per Kendriya

vidyalaya Sangathan nomms with the following timings -

‘primary - 8.15 AMe - 1.50 P.M.

contGeoes
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Total School times of 5 hrse 35 mins. divided

into 8 periods.
Secondary 9.40 AMe to 3.50 PaM.

Total School timing of 6 hrs. 10 mins. divided

into 9 periods.

That I would further like to state that Sciences
fees is non-refundable. All KVs wards are to pay everything
tuition fees
except/as manifested from letter No. I-6&4/9l.92/KVS/deget
dated 24.8.99 issued by the KVS (HQ). Hence the necessity
to consult respondent No. 5 and Respondent No. 7 does mot

arise. The allegation of hatching conspiracy is false and

baseless.
A copi of the aforesaid letter dated 24.8.99 is
annexed hereto and is marked as Anﬁexure - VI1.
14. That with regard to the statement made in para-

graph 15 of the Original Application I beg to state that

the Applicant was placed under suspension by the competent
authority i.e. the Respondent No. 4 vide Order No. 14.5/
99.KVS{GR)/2091-93 dated 1.6.99 with immediate effect
keeping‘in view the prima facie charges levelled against

the Applicant supported with complaints and other documents.
The Charge Sheet under Rule 14 was served upon the applicant

vide Memo No. Fe 14.5/99XVS(GR)/5251.54 dated 9.8.99.

I crave leave of this Hon'ble Tribunal to refer

to and rely upon the charge sheet at the time of

hearing.
contdeee
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15. That with regard to the statement made in
paragraph 16 of the Original Application I beg to state

that all committees were dissolved vide a staff circular
issued by the previous Principal. Being the administ:ative
head and being accountable for all expenses made by the
Respondent No. 6 has to be alert as regards all purchases
made at fll levels. Purchases are made under approval of

the Executive Committee of the Vidyalaya Management Committee

after perusal of all concerned paperse

16 That with regard to the statement made in para-
graph 17 of the Original Application I beg to state that
as per Kendriya Vidyalaya Sangathan norms a Principal can
be transferred after one year on request. The Respondent

No. 6 has served more than one year in different Vidyalayas

the details of which are furnished below $am

Kendriya Vidyalaya, Umroi Cantte - 14+8.95 to

26.11.96 - 1 Year 3 Months.

Kendriya Vidyalaya, Digaru « 27.11.96 to

15.12.98 -~ 2 Years 1 Month on request.

Kendriya Vidyalaya, Khanapara = 16.12.98 till

date on requgst.

on Official matters Regional Officers of Kendriya
vidyalaya Sangathan can visit all principals and Vidyalayas.
Respondent No. 7 had not visited Kendriya Vidyalaya, Digaru
on 15.12.98 nor had Respondent No. 5, 6 and 7 travelled
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together to Kendriya Vidyalaya, Digaru on 15.12.1998.

17. That with regard to the statement made in para-
graph 18 of the Original Application I beg to state that
letters are to he diarised in the Vidyalaya Office by the
concgrned dealing assistant. In case any acknowledgement

is required, the letter can be sent by registered post, or
initial of the dizary clerk can be obtained. The Respondent
No. 6 being the head of Office is not supposed to acknowledge

all documents addressed to her.

18. That with regard to the statement made in para-
graph 19 of the Original Application I beg to state that
the statement made therein is false and baseless leading

to defamation.

19, ‘That with regard to the statement made in para- |
graph 20 of the Original Application, I beé to sﬁate that
no application dated 31.03.99 was received £rcm the
Applicant. Only a small piece of chit written in green

ink was seft to the Respondent No. 6.

20 That with regard to the statement méde in para-
graph 21 of the Original Application I beg to state that
being the head of Office Respordent No. 6 has every right
to inspect and instruct all subordinates in all matters
irrespective of subjects taught by them. It would be‘

pertinent to mention here that the Respondent No. 6 was

contdeve
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selected as Principal by a panel of experts at KVS (Head-
quarters) after a rigorous interview. The Respormdent Noe 6
does not own any Saree Shop at Guwahati as such, the

statement made by the ¥ Applicant is totally false.

21. That with regard to the statement made in para-
graph 22 of the Original ﬁpplication I beg to state that
the Applicant has no business to judge the competency of

his superiors.

22 That with regard to the statement made in para.
graph 23 of the Original Application L beg to state that

vidyalaya Staff strength is calculated as per guideline

- laid down by KVS (Headquarters). Personal priorities does

not affect the sanction of staff strength by KVS (Head-

quarters).

23 That with regard to the statement made in para-
graph 24 of the Original Ap;&ication I beg to state that

there has been no discrimination on the basis of caste

or cpbeed, that apart the Respondent No. 6 herself is a

Scheduled Caste candidate.

24. ‘That with regard to the statement made in para-
graph 25 of the 6riginal gpplicatian I beg to state that
the allegation made therein is not related with the prayer
of the Original Application for quashing his suspension

orderse.

contdese
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25 That with regard to the statement made in
paragraph 26 of the Original i{pplication I beg to state
that the Applicant was nét relieved for Class XII CBSE
Practicals, since no letter or direction to relieve the
applicant was received'by the Respondent No. 6 from the
Ragional Offica of the CBSE. CBSE duties are assigned

by the Regional Officer keeping in view the guidelineé to
them. Therefore the question of depriving more competent
people or submitting illegal bills @oes nbt arise. There
was no necessity to consult respondent No. 5 or Respondent
No. 3 or for that matter anyone else for Vidyalaya adminisa
‘tration. Since everybody has been assigned their respective

dutdies.

26« That with regard to the statement made in paraw
graph 27 of the Original Application I beg to state that
special duty allowance was not stopped but kept pending
éince classification was sought for.frcm the Kvs, Head-
quarters. Special duty allowance was released to all those
entitled after receipt of classification f£rom KVS(Head-
quartersj). Payment of arrears was made not during the
tenure of the present principal but the previsus incumbent.
The Respondent No. 6 is entitled ti special duty allowance

as per guidelines framed by the KVS (Headquarters).
27. That with regard to the statement made in para-
graph 28 of the Original Application I beg to state that

the Executive Committee of the Vidyalaya Management Committee

contdeee
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has been constituted as per guidelines framed by the

KVS { Headquartersj).

28. That with regard to the statement made in para-
graph 29 of the Original Application I beg to state that
Miss Sita Rawat was one of the candidates who attended the
interview for appointment of contractual teachers and her
selection was made by a duly cosstituted selection committee
comprising of experts in the respective subjects for which
interview was held. The Respondent No. 6 saw her for the
first time on the date of interview as shelwas the member

Secretary of the Committee.

29. That with regard to the statement made in para-
graph 30 of the Original Application I beg to state that
the applicant is simply a Post Graduate Teacher working
under the administrative control of the Respondent No. 6.
The Respondent No. 6 being the Principal if the vidyalaya
is primarily concerned about the overall healthy adéminis -
trative and academic atmosphere of the Vidyalaya. The
allegation of visiting guardians and the students is totally
false and fabricated. Regarding publication of a letter to
the Editor of the Sentinel by guardimns I beg to state
that ReSpondént Nose 4, 5 and 7 have nothing to do with
its publication, and it is not an official version of the
state of affairs of the school. Mr. Vijay Kumar is a
functionary of the KVS {(Headquarters§ at New Delhi who was
previousiy posted at Guwahati. The respordent No. 6 being

the Principal &f the Vidyalaya knows best how to run the

Contdo e
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administration and needs no lession from the applicant,
since she is a duly selected Principal and has years of

experience to her credit.

30. That with regard to the statement made in paragr-
aph 31 of the Original Ap;ﬂication I beg to state that no
false or fabricated charte has been levelldad against the
applicant. Complaints received from guardians, students

and teachers in.charge of examinations were forwarded by

the Respondent No. 6 to the Respordent No. 4. The Applicant
was placed under suspension by the competent authority
keeping in view the gravity of charges levelled against

the applicant which are supported by necessary discrimi.

natory evidence.

31. That with regard to the statement made in parae
graph 32 of the Original Application I beg to state that
after receipt of a copy of the suspension order by the
Respordent No. 6, letter dated 4.06.99 was sent by the
Respondent No. 6 to the applicant to hand over charge

to her since no other teacher was available during that
period, the school being closed due to summer vacation.
The Applicant was sent agother reminder vide letter dated
7.06 .99 by the Respondent No. 6 to hand over charge as
because he had@ not complied with the earlier instruction.
During the period of suspension the Applicant conspired
with the Laboratory Attendant ard managed to remove some

important documents from the Chemistry Laboratory as is
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manifested from letter dated 11.8.99 written by Ms. Sita
Rawat, another post Graduate Teacher of chemistry.‘ks the
Applicant had failed to handover charge inspite of several
reminders a committee was formed with 4 members wikhk with

' the approval of the Chairman Vidyalaya Committee Management
and a resolution was adopted vide Ref. NOo KVG /RSM/PF/
99.2000 dated 9.6.99 to break open the Chemistry Laboratory
following which a detailed report vide letter Noe KVG/
RSM/PF/99-2000/217-218 dated 9.6.99 was submitted by the
Respondent No. 6 to the Respondent No. 4. The Chaimman,
Vidyalaya Management Committee was kind enough to oversee

the entire operation.

Copies of aforesaid letters dated 4.06.99,
746499, 11.8.99, Resolution dated 9.6.99 and
letter dated 9.6 «99 are annexed herewith and

are marked as Annexures - VIII, IX, X, XI and

XII respectively.

32. That I deny the correctness of the statement
made in paragraph 33 of the Original Application. I beg

to state that there is no criminal conspiracy and criminal
intention behind the suspension of the Applicant and there
has been no premeditated consultatién with Respondents
Nos. 5 and 7. The Respondent No. 6 has simply discharged
her administrative duties ar@ the exercise of breaking

open the seal 6f the Laboratory is part of that duty.

33. That with regard to the statement made in

conteee
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paragraph 34 of the Ordginal application I beg to state
that the Respondent No. 6 being the head of the institu.
tion, it is her only desire that students from her vidya-
laya should top the list and bheing an educationist it is
her prime desire to maintain high the academic standard
of the Vidyalaya which has a direct bearing on the future
career prospects of the Respondent No. 6. Therefore, the

allegation made by the Applicant is baseless.

34. That with regard to the statement made in para-
graph 35 of the Original Application I beg tc state that
no technique has been adopted by the Respondent No. 6 to
torture outsiders, nor it is the tradition of the vidya-
layae Kerdriya vidyalaya Sangathan Bmployees enjoy all
India Transfer liability and are posted in and transferred
out on request or public interest as per KVS guidelines.
Hence, such statements are uncalled for and totally unwarr.
anted. In this connection it would be pertinent to mention
that KVS is an autonomous body having 19 regional offices
and more than 900 people from different languages, areas,
caste, creed, religion and community serve in the organi.
sation. The allegation of the applicant is malafide in
nature as he himself has gone through three transfers
before being posted at Kendriya Vidyalaya, Khanapara. The

applicant was earlier posted at Kendriya vidyalaya BRPL

and Kendriya vidyalaya, Borjhar.

35. That with regard to the statement made in
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paragraph 36 of the Original Application I beg to state
that the Applicant has already been served with charge
sheet vide Memo No. 14.5/99 KVS(GR)/5251.54 dated 9.8.99

plrsuant to charges being framed by the competent authoritye.

I crave leave of this Hon'ble Court to refer to

and rely upon the aforesaid charge sheet at the time if

hearing.

36. That with regard to the statement made in para-
graphs 37 and 38 of the Original Application I beg to state
that subsistance allowance is to be paid on receipt of the
prescribed certificate by the Drawing and Disbursing Officer.
The Applicant was requested vide letter No. F.PF/KVG/99.2000/
253 dated 29.6.99 to £ill up the standard of certificate

so that subsistence allowance could be paid to him. The
Applicant ihspite of letter dated 29.6.1999 did not submit
the sage. AS such,.the Respondent No. 4 vide letter No.

F: 15.5/99-2888 KVS(GR)/3589-90 dated 1.07.99 requested

the applicant to submit the same to the Respondent No. 4.

The Applicant instead of submitting the sald certificate

as per F.R. 53(2) to the Respondent No. 6 submitted the

sane to the Respondent No. 4 as such the Respondent No. 4
vide letter No. 14.5/99/KVS{GR)/5443.45 dated 10.08.99
directed the Applicant to submit the sald certificate in
future to the Respondent No. 6 and in the instant case
directed the Respondent M. 6 to make payment to the
Applicant. Accordingly, vide letter No. XVG/PF/RSM/99.2000/
384-86 dated 13.8.99 and letter No. KVG/PF/99-2000/415
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dated 19.08.99 the Respordent No. 6 intimated the Applicant
about payment of subsistence allowance to him by Cheque

No. MCAB/249 866196 dated 18.8.992 for Rs. 4,903/~ The
Respondent No. 6 vide letter No. F.PF/KVG/99.2000/477<79
dated 7.09.99 requested the applicant to submit the
standard from certificate to her offoce for payment of
subsistence allowance to the applicant and save a break

up of the subsistence allowance paid to the Applicant till

datee.

Copies of aforesadd letters dated 29.6.99,
1o07099. 10008999. 13008099,_19008199 and
7.09+99 are annexed hereto and are marked as

Annexures « XIII, XIV, XV, XVI, XVII & XVIII

respective_ly .

37. That with regard to the statements made in
paragraphs 39, 40, 41 and 42 of the Original Application
I beg to state that the Applicant was placed under susp-
ension by the competent authority considering the charges
framed against him. The Applicant has already been furnished
with the charge-sheet and as such, the departmental enquiry
agalnst the Applicant may be allowed to continue. as ﬁhe
challenge in the Original Application is totally miscona

ceived and is liable to be dismissed with coste.

VERIFICATION eese
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VERIFICATION

I, 8riD.K. Saini ;3 Son of Sri C.L. Saini
aged about 51 years, presently working as Assistant
Commissioner (Officiating), Kendriya Vidyalaya sangathan

do hereby verify that the contents of paragraphs 1 to'36

‘are true to my personal knowledge and those in paragraph

37 are bhelieved to be true on legal advice and that I have

not suppressed any material fact.

Date 3~ 3(. [ 2000 f ‘
Place & ' ——————
SIGNATURE
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P - NOTICE

|From Dr,. BAR., Todi "
| advocate, .
E ' Central administrative Tribunal,

l‘\ shri J. ahmeqd,
adwcate,

Central administrative Tribunal,
i Guwahati. ‘

l\Subject ¢ Original Application No. . /99

|

F Shri Radhey Shyam Maurya ees  Mpplicant.

! : - Versus -

. Union of India & Ors. eee« FRespondents.
ﬁ |

Please find herewith a copy of Written Statement

Eiled on behalf of Respondent Nos. 2, 3, 4, 5, 6 and 7 in

%he aforesaid Original Application} Kindly acknowledge the

%eceipt of the same.

|
k Thanking you.

s

| | ~ Yours faithfully,

eceived Copy. §§N£¥J
| e S

| ‘Dr.-B.P._Todi
i§ Adwvocate advocate
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Annexure~1,

Central poard of Secondary Education
Regional Office

Rajgarh Road, Rajgarh Tinialil
Guwahati- 731003,

No., CASE:GHY,.CONF. 7(6) PRAC.EXAM. 99 Dnate: 8.1.99

To _
o ' . EXaminer NQ. e e e s B ® S
5h, ¢,S.C, BoseBabu.
pPrincipal,
K.V, Narangi,
Guwahati~ 27,
¥k¥x  Appointment of Practical “xaminer for
All India Senior School Certificate
Examination, 1989,
Sir/Madam,

. T am to inform vou that you have been

appointed as Practical Examiner in Chemistry for All
. v ) Y S
tndia Penior School <Certificate Examination, 1999

at the Schools/centres whose addresses is/are given

below 3

Name of the School(s) ‘Centre(s)

1. K.V. Khanapara, Guwahéti— 224

2. Guwabati Pub School, Panjabari;

1he appointment as well as any information
collected by you in the course of conduct of exanination

strictly be kept confidential., You will be required to

do this work .accorling to the instruction issued by

the Board from tims to time for all Cases Practical
Examination ~chool bz Conducted and Completed by 15th

Contd...2*



"03) GﬁY.Pub_Guwahati

February, 1999 and award List duly‘completed along with

answer-scripts should be sent in two seperate

confidentially sealed packets.

You are requested to send your acceptance on
the enclosed pfoforma by 20th Janqary,'1999¢ In case
no reply is received from you ﬁithin the prescribed
time limit, it will be presumed that you are.not

interésied in assignment and; therefore, alternative

_arrangements will be made without any further reference

to you.

‘From the place of work to the place of .
posting you will be paid ca/DA as per ad

subsity under the CBSE rules.

I'ne remuneration for conduct of Practical

Examination will be ks, 3.75 (Rupees three and seventy

1}

fivé paise only). -

Anticipating your hearty co operation in -the

smooth conduct of Practical Examinations, 1999,

Yours faithfully,”
sd/- : .
Encls  As above. Assistant Secretary
Copy. to_: - ‘
01) z...}..for information and with a reques
"to relieve the teacher an question
for the purpose,

02) 'K.V. Khanapara ¢
for information and necessary
action. '

53/ =
{K.K. Choudhury)
Assistant Secretary.

.
=t
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Annexure- II.'

Kendriya Vidyalaya Sangathan
Regional Office
Chayaram Bhawan : Maligaon Chariali
Guwahatl ¢ 12.

No. F.. 14-5/99-KvS(@R)/5251-54 Dated : 09.08.99

Conficdential
By Registered Post,.

Y

MEMORANDUM ' -

The und:rsigned proposes to hold an ianiry :
agjainst Shri R.S, Maurya, PGT(Chemistry), Kendriya
Vidayala, Khanapara under Rule-14 of the Central Civil
Services(ClaSsificatién,-Centrol and Aopeal) Ruleé,
1965. The sqbstance of the imputations or misconduct or
misbehaviour in respect of which the inquii§ is ?roposed
to be held is set out in the enclosed'statement‘of
articles of charge(annexure-I). A statement of‘the
impﬁtations of misconduct or misbeha¥iour in support

of ecach.articles of charge is enclosed(Annexure-II). &

list of documents by which, and a list of witnesses by

. whom, the articles of charge are proposed to be sustained

are also enclosed(Annexure-III) and IV).

2. Shri R.S. Maurya, PCGT(Chemistry) is directed
to submit within 10 days of the receipt of this Memorandum
a written statement of his defence and also to state

whether he desires to be heard in person.

3e ) ‘He is informed that an Inquiry will be held
only in respect of tﬁqse articlés of charce as are not
admitted.He should, therefdre, specifically admit or
deny each articles of charge.

Contdi L] 020




2~ W

- 2 =~ :
A, Shri R.S. Maurya,PGT(Chemistry) is further

inqumed'that if he does not subnit his written statement
of défence-énvor before the date specified in Para-2
above, or does not‘anpéar in. person before theflnﬁuiring
Authorlty or otherw1se fails or refuses to comply w;th
. the provisions of Rule 14 oﬁi the CCS(CCA) Rules,1965
or the orders/directions issued in pursuance of the said
‘rule;thenanuiringAAuﬁhdrity may hold the inquiry against
him exparte.-
5. Attention of Shri R,S. Maurya,?GT(Chemistry)
is invited to Rule-20 of the Central Civil Serv1ces
(Conduct) Rules 1964 under which no Government Servant
shallibring or attempt to bring any political or outside
influence to bear unon any suporior authority to further
his interest in respect of matters pertaining to his
serviée ¥nder the Government. If any representation'is
received on his behalf from another person in respect of
.any matter dealt with in these pﬁoceediﬂgs it will be
presumédffhat Sh, R.S. Mauiya,PGT(Chemistry) is aware of
such a representatién and that it has been made at‘his
instance and action will be taken against him for yiola—

tion of Rule~20 of ccS(Conduct) Rules, 1964.

6. The receipt of the Memorandum -may be
acknowledged.

To, -

shri R.S. Maurya, . 84/~

PGT(Chemlstry)(under suspension} (DR.LALIT KISHORE)
Teachers Qrt.No,4-B(Top.Floor), ASSISTAHNT COMMISS IONER
Kendriya Vidyalaya,Khanapara,

Guwahati~22,

Cop 0 -

¥he Pr1nc1pa1 ,Kendriya Vidyalaya,Khanapara,
2) The Assis&nt Comm1551oner(Adm.) KVS(H.Qrs)N, Delh1-16.
3) cuard file,



Annexure- ITT.

. 11 a.
KENDRIYA VIDYALAYA OU AYATI
- KHANADARA GUWJAHATI
pin : 731022,
Ref No. KVS/28/Scl/98-99/615-617 Date: 25,1,99

QuoTATION

Sealed quotations are invited for the sunply
of Lhemistry articles as per list enclosed. The Quotation

should reached the undersigned on, or before 30,1,1999

positively.
sa/- -
( J. Dasbasu),
Principal.
.TO: '

1) M/S Brightways., .
Machkhowa . .ot
Guwahati-~ 9,

2, M/s Verma Brothers _ ' : &
Panbazar,Guwahati-1,

3) M/s “poichem Enterprises
Jorpukhuri
- Guwahati- 1.
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Annexure- VII,

KVS(HQ) ¢+ NEW DELHI- 16,
NO. F.6-1/91-92/KVS/Budget dt, 24.8,99

The Asstt, Commissioner, _ :
-Kendriya Vidyalaya Sangathan, -
Regional @ffice '

Sub : Revision in fee structure request for issuing
exemption for wards of KVS staff,

Sir,

y I am to refer to this office order No. 6-1/91-92/
Kvs/Budget ‘dated 20th July, 1998 revisiong the fee Stru-
cture effective from Ist Oct/1998, Attendtion is also
invited to office order No., 6-1/91-92/KVS/Budget dt.:
15,3,99 regarding creation of Maintenance & Development
Fund to be collégted from the students w.e.f, 1.4.,99,

After issue of the above referred office order
this office Bas received various'letters from Vidyalayas -

- and Regional office to find out whether there is any f

exemption from charging Pupil Fund,Maintehance and Deve-
10pment Fund and Science Fund from the wards of the KVS
staff, The matter has been examined in the light of
instructions contained-in chapter V. of Accounts Code.
Articie 63 (a) (ii) gives an exemption to the children

of the employees of KVS from the payment of tution fee,
However, no exemption or concossion are available to
“he childfen of the employees of the KVS;frgm the payment
of Pupil Fund as per provision contained in art. 67 of
“he Accounts Code, The whole matter has been éxamined

and placed before the Commissioner, KVS and it has been
decided that there is no examption from charging of Pu?il
Fund‘ Maintenance & Development Fund and Science Fund
from the wards of the employees of the KVS, As such
except tution fee, all other chargos are to ke collected
from the wards of the KVS employees.

. The conténts of this letter may please be
brought ;nto notlce of all the vidyzlayas under your

region. - sa/- o
Copy to : ' (- P.,K. Aggarwal)

1. ALL Offlcers/Sectlons i KVS(HQ)
2, all1'A.I.0, of the regional Offices.
3, Principal ,KV Kathmando/Moscow.
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Annexure- VIII,

Kendriya Vidyalaya, Khanapara,Guwahati
. Pin ¢ 781022,

Ref . No. KVG/RSM/PF/99-2000/165~18S Date : 4,6.99,

To : |

Mr. R.S. Maurya,

PGT(Chemistry),

Kendriya vidalaya,Khanapara,

Teachers Quarter Block 4B(Top floor),

cuirah~ti-~ 781022, '

Sub : (Handing Over-“harge of Chemistry Deptt/Lab)-reg.

Mr. R.S, Maurya,

T am to inform you that vide letter No.'
14~5/99-KVS(GR) /2091 dated 1.6.99, following your
suspension order, you are hereby_reques;ed to handover
charge of the Chemistry Departmént/Laeratory/Of K.V.
Khanapara by Saturday,'S;h Junz‘99', 2-00 P.M. to' the

undersigned,

This is for your information & n/a, o

sd/- ,
(tirs. J., Dasbasu)
- Principal, :
Copy; to: - : K~V .Khanapara,Guwahati-22.

1, Yhe Asstt. Commissioner,KVS(GR),
Malignon,Guwahati-12 for kind information.

2. mhe'aeputy Co.missioner (Admn),
Kendriya Vidyalaya Sangathan, (HQ),
New Delhi~110016,.for kind information.

3. The Chairman,
VQI'J..CO‘I . .
X.V. Khanapara,Guwahati-22 for kind information,

_ sa/=
Principal.
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Annexure- IX,

Kendriya Vidyalayé » Khanapara,Guwahati,
~Pin- 781022,

Ref No. F.PF/RVS/99-2000/197-99 Date 07.6.99,

To,
Mr. R.S. Maurya,
PCT(Chemistry),
- KV Khanapara,
Guwahati-22,

~ Sub : Handing over Charge,
Mr. R.S, 'Maurya,

"k Vide letger No. F.KVS/asM/PF/99-2000
dated 4,6.99, you were requested to hand over chérge of
the Chemistry Deptt/Lab. by 2 PM on Saturday 5th June,
following your suspension order videAletter No, F.14—5/§9-

KVS(GR)/2091-93 dated 1.6.99,

Since you have failed to handover charge
by 5th June, you are once again réquested to hand over
charge of the Chemistry Deptt,/Lab, by Sth June' 2 PM

(Tuesday), This is fér your information and doing the

needful, : sd/_ |
_ . (MRS, J. DASBASU)
Copy to 3 o - - PRINCIPAL,

1) The Asstt, Commissioner,KVS{GR),
Guwahati for kind information,

2) The Chairman, V.®.C,, KV Khanapara
for kind information. '

sd/-
PRINCIPAL
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Annesxure-~ X,

Aoppligation.
| Dt, 11.3.39,
To, ’
:The.Principal,
K.V. Khanapara,
Guwahati— 22,
Respecte& Hadém,
T would like to bring that thés
your potice_that Chemistry Lab. Assistant(Mr.Ambika)
~has taken all‘the paper materials (like Cherical.
purchasing ' cards,.some naper(New cuttings, .
imeétable; notices issued etc.) kept on the Lab, |
Office table without ny permission & submitted to Mr.

R.S, Mauyya (EX.IPut, Chemistry).

I4

Unfbrtunately, he asked him tc get al; that

paper being kept during his teaching session.
So kindly see the matter with anticipation.

Chanking yéu,
Sincerely Your's
8¢/= 11,3,99

_ Sita Rawat.
Put~ Chenmistry,

\
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Annexure=- XTI,

Kendfiya Vidyalaya,Khanapara,Guwahati.
PIN: 781022,

Ref No, KVG/RSM}[PF/99-2000/ Date : 9.6.99,

TAKING OVER CHARGE OF CHEMISTRY DEPTT/LABORTARY
POLLOWING SUSPENSION ORDER OF SHRI R.S. MAURYA

AND HIS REFUSAL TO HAND OVER CHARGE WITHIN STIPULATED
DATE AFTER ISSUE OF 2(TWO) LETTERS FROM PRINCIPAL,
KENDRIYA VIDYALAYA,KHANAPARA, GUWAHATI,

1. Seal broken and lock opened on “ednes day 9th June'99

at 2 P.M. in the presence of :

1. Chairman, V,M.C,, K.V, Khanapara
‘Sri N.,K.,Das, 125, Commissioner
Lower Assam Division, \

2. Mr. C.,K. Haloi, TGT,Teacher Member, _ sd/-

3, Mr. U.N, -adhikary,TGT,Teacher Member, s3/=- _

4.'Mrs.'JYOthi'Borah,TGT,Teacher Member, Sd/f -

6., Mrs., M.B. Saikia,PRT,Teacher Member.___ Sd/-

6o Mrs, J.,Dasbasu,Prinéipal,K.V.Khanapara Sd[" o

* Charge taken over by Principal K.V, Khanapara w.e.f.
. 09,6.99,
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Annexure- XI7I,

Kendriya Vidyalaya, Khanapara,Guwahati
pin 781022, :

»
’

Ref No. KVG/RSM/PF/99-2000/217-218 Date : 9.6.99

,

To

The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Region,

Chhayvaram Bhawan,

Maligaon Chariali,
Guwahati-781012,

Sub : (Opening of Chemistry Lab & taking over charge
of Chenistry Lab Kendriya Viﬁyalayé,Khanapara,
locked by Mr, R.S. Maurya,PGT Chemistry,KV.
Khanaparae)

Sir,

1) fn compliance to your letter No.. 14-5/99-KVS
(GR)/2091-93 dated 1.6.99 Mr. R.S., Maurya, PGT(Chem)

of this Vidyalaya has been suspended wee.f., 1.6.99.

2. In the 1st instance he has not handed over charge
of Chemiétry'Deétt/Lab of K.V, Khanapara to the Principal
within-5th June'99 2.00 P.M, vide letter No. KVG/RSM/

PF/99-2000/189-189 dated 4.6,99 issued by the Principal.

3, In the 2nd instance he has again not, complied
with the letter No., PF/KVG/99-2000/197-99 dated 7.6.99
Qherein Mr. R:S. Maurya waa again requested to hand
over charge of Chem. Deptt./Lab to the Principal by

8th June'99 2,00 P.M,

,
4, A Conmittee was thereby formed of the following

members

Conteec2e



1, Mr. C.K. Haloi,Teacher Member 54/-
2, Mr, U,N, Adhikari,TGT,VMC Member 83/ -
3. Mrs. Jyothi Borah,TGT,Teacher Member Sd/-

4. Mrs. M.B. Saikia,PRT,Teacher Member 5d/-

5 On opprising the Chariman VMC of the problem
and following his approval, the seal of the Chemistry
Lab of K-V.Khanapara was broken on 9th June'9%9 (Wednes-

day) at 2 A.M. in the presence of the Honcurable

. Charimanm VMC, K,V, Khanapara Shri N.,K, DPas, IAS,

Commissionexr, Lower ‘Assam Division and also members of

“the Committse as mentioned in S, No, 4, The Committee

has also taken an inventory of all arficles in the

Lahoratory for record which is enlisted in the sheet

attached herewith.
. /

This is for your kind information please.

Thanking you, ' Yours faithfully,
wa/_
( Mrs. J. Dasbasu)
Cony to 3 _ . Principal.

1. The Chairman,
VMC, 'KV Khanapara,
for kind information please.



Annexure~ XIII,

Kendriya Vidyalaya;Khanapara,Guwahati.
Pin & 781022,

Ref No. F.PF/KVG/99-2000/253 Date: 29.6.1999,

TO : . . . .
-Shri R,S, Mourya, v : K
PGT{Chen) (under Suspension) '

KV Khanapara, @Qtr,No. 4 B ,Top Floor,
Guwahatl-??g :

sub : Undertaking by suspended official.

Shri R.s.“Moufya;_
Fgllowing‘your suspenion, you are requested -
to £ill up the standard form of Certifiéate, to be
furnished by the suspended of £ficial under F,R, 53(2)
s0 that the undersigned who is the D.D,0. can do the
needful regardlng pay and allowances. The orm is
attached her?with in duéliéate.
| sa/~
(Mrs. J. Dasbasu)
Principale.

N.Be! |

tiiane ) -

 Under iF.R, 53(2) you are to furnish this certificate

of non, emoloyment every month on/before 20th of each
month,xso that the office may do the needful regarding
your .drawal of subsistence allowance, ‘



_BE— K

- . Annexure-~ XIV.

Kendriya Vidyalaya Sangathan
.Regional Office
Maligaon Chariali
Guwahati- 12,

Ro. F : 15-5/99-KvS(GR)/3589-90 Dated : 1.7.99.
To, - By Regd. Post,
Shri R.S, Mourya,

PGT, {Chem) , (Under suspension)

" Kendriya Vidyalaya,

Khanapara,Teachers Qrt, No. 4~B(Top Floor),
Guwahati-22,

T

Subject : Drawal of subsistance allowance =reg.

Sir, .
I am refer to'your letter No., NIL, dated 1l4th

June'99 and to inform you that during suspension period
your headquarter has been.fixed at K.V, Khanapara, vidé
this office order of.even No., dated 1,6.99 and Principal
Kendriya Vidyalaya,Khanépara is your Drawing and

Disbursing Officer.

' You are requested o submit the require .
certificate{under F,R, 53(2)) tn th- Principal K.V.

~

Khanapara £or drawing ad payment of subsistance allowances.

, Certificate enclosed with above said letter
is returned hcrewith for further necessary action as

intimated in above para.
' Yours faithfully,

, o \ ( Dr. Lalit Kisiure)
finclosed :: As above, ; Assistanp&Commissioner..

-

Copy to the Principal ,K.V. Khahapara with reference to
his letter No, PF/KVG/99-2000/258 dated 30.6.99,

sd/- _
Assistant Commissioner,



Annexure= XV,

Kendriva VidYalaYa Sangathan
Regional Office,Maligaon,
: Guwahati- 12,
No. F: 14-5/99-KVS(GR)/5443=45 Dated : 10.8.99.

To, - - By Regilstered Post,

- Bhri R.,S. Mourys,

PGT(Chem,), (Under suspension)

- Kendriya Vidyalaya, _

Khanapara,leachers Qrt, No. 4=B$Top Floor)
Guwahati=-22, .

Subject : Prawal of subsistance allowance-reg.

Sir,

In continuatioh to ‘this office Reg., letter of
even No, déted 1.7,99 in which you were asked to subnit
the réquired certificate (Under F.,R, 83(2), to the
Principal Kendriya Vidyalaya, Khanapara for payment of
‘subsistance allowance who is drawing and Cisbursing
office QfLKendriya vidyalaya, Khanapara, where your

“headquarter has been fixed during the suspension period.

However, it is once again observed that you
have: submitted the recuired certificate t2 this office,
_-which is being. return to the Principal, Kendxiya Vidyalam
va, Khénapara for making the payment of subsistance

allowances. -

In further, you are adviced t» submit the
required certificate to the Principal, Kendriya Vidyala,
va, Khanapara only. Certificate if sent to this office.

will not be entortained at any cost.

*he Principal, Kendriya Vidyalaya, Khanapara
is being requested to make the payment of subsistance

allownces on receipt of the required certificate by her.

Conta,.2a



Yours faithfully,
53/~ T

(Vr., Lalit Kishore )
Assistant COmmissioner,

-

Copy to 3

v -

1) The-Pfin;ipal, Kendriya Vidyalaya, Khanapara for
| compliance., The Original unemployment certificate
for the month of July'99 &s enclosed herewith,
This,is further adviced to received the required
'éertificate, if submitted by Ssh, R.8, Mourya,
PGT(Chem) (Under suspension) for further necessary'
action at her end,

2) The Assistant Commissioner(Admn.) KVS(HOrs) New :
Delhi for information, '

sa/-

( Lalit Kishore)
Assistant Commissioner,.
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Annexure~ XVI, ' y

Kendriya Vidyalayva, Khanapara, Guwahati.
pin : 781022,

Ref No, KVG/PF/RSM/99-2000/384-386 Date: 13,8.99,

To,

Shri R.S. Maurya,

P.G,T,(Chemistry), (Under Suspen31on)
Kendriya Vidyalaya, Khanapara,
Teachers {Qrt, No, 4-B(Top Floor),

Guwahati-22,

Ref No., 1,F.PF/KVG/99~-2000/255 dt, 29/6/99 (No. 1)

" No., 2.F.14-5/99-KVS(SR)/3399-90 dt. 1,7.99(No. 2)

" No., 3,F.14-5/99-KVS(GR)/5443-45. dt, 10.8,99(No. 3)

Sub : Drawal of Subsistance allowance —reg{

Sir,

Vide letter No. l(under ref,) as mentioned above,
you were requested to £ill up the standard form of
certificate under F.R., 53(2) R és that the undersigned
who is the RPO could make the payment of subsisﬁance
allowénce to you., But tiil date ﬁo form has been

received by this effice(K.V, Khanapara).

Vide letter Wo, 2(Under ref.) as mentioned above,

You were requested by the Assistant Commissioner, KVS

-~

9GR) to submit the requested Certificate(Under F.R.

53(2) to the undersigned (after it was returned to you
by Asstt, Commissioner, KVS(GR) for payment of subsistance
allowance by Principal,K.V. Khanapara. But weg till

Contd. .ele +



date the recuired ccrtificate has not been received.
Vide -letter No. 3(under ref.) as mentioned
above, this office has —eceived the reciired certifi-

cate(undér F.R. 53(27) ) for Junly, 1999 which* has

‘beentsent by AC~KVS(GR). Payment will be made very

shortly ‘in compliance with KVS(R.0.) directives.

»

In this context you are once again requested

the send the Certificate(under .F.R, 53(2) for the
‘month of \June'99 and August'99 so that the payment

of subsistance allowance could be made,

4 - ,

Yours faithfully,

sd/-
Ry , ( Mrs., J Dasbasu)
Copy Lo+ ' : Principal

i) The Asstt. Comn ,KVS (GR)
for information please,

2) The Asstt. Comm, {(Admn)
Kvs (HQ) , 'New Delhi for information -
pleases - :



Annexure- XVII,.

Kendriya Vidyalayva,Khanapara,Guwahati,

Pin 3 781022,
Ref No KVG/PF/99-2000/415 ~ Date : 13.8,99,

By Peon Book No. 236,

To,

Shri R.K. Maurya, (

PGT(Chemistry) under Suspension,

Kendriya Vidyalaya,

Khanapara,Teacher Qrt. No, 4-B(Top Floor),
Guwahati-22, v '

Sub : Payment of Subsisténce allowance for the
month of July, 1999
Sir, )
- T am sending herewith a cheque No, MCAB/249A
866195 dated 18.8,99 for Rs, 4903,00 (Rupees four
thousand nine hundred three)only towards the payment

of subsistance allowance for the month cf July*'99,

-

Kindly acknowledge the stamped receipt for
office ra@cords.

Yours faihhfully,

sd/-
- (Mrs, J., Dasbasu)
Encl: As above, Principal
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Annexure- XVIITI,

Rendriya Vidyalaya,Khanapara,Guwahati,
~ Pin : 781022,

Ref No.F,PF/KVG/99-2000/477-79  Date: 7.9.1999,

To

Shri R,5. Mourya,

PGT(Chem) Under suspension,
Kendriya Vidyalaya Khan-para,
‘eachers @rt. No, 4-B(Top Floor),
Guwahati-22,

Sub : Drawal of subsistance allowance~regarding,

Ref No. F. 14-5/99-KVS(GR)/6154-55 dated 20.8.99,

sir,

In cqmpliande with the'direcfives from KVS(GR)
vide letter No.;(under reference) as mentioned above,
this office is in receiﬁt of C@rtifiéate under F.R.
53(2) for the month of”August'99 which you had sent to
the Regionai Office and has been redirected to KV,

Khanapara.

The Cheque for the month of August'99 (subsis-
tance Allowance) isvattached herewith, Betails : Cheque
No. 896620 dated 4.9.99 for Rs, 4903,00 , Break up of

your salary details is also sent,

Dues;zga . Deductions~-RB,

1.50%: of Basie pay-fs. 3550/~ 1, Prof, Tax- Rs, 65/=

2.32%’B.A.‘ "RS' 1136/- 2Q C.Iqb.' - %. 60/-
3.C.CiAs. -kse  80/= 3 Licence fee Rs,182/~-
water & Elec,
4,12: 2%.:8.B.A,, . =B, 444/~ Charges.
Total &~ -%.52107= Total 5.307/ -

Net mount.Payable(A=B)=-Rs, 4903,00

contd. Y 02.
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In this context, I once again would like to
* remain you that the standard form of Certificate

undér f;h. 55(2) has not been sent from yog.end for the
month of June'99 ,following which your subsistance

allowance for June'99 is still pending. This is a

third reminder for necessary action at you end,

Finally as per the letter from KVS(GR) under
ref, as stated above,  the certificate undef F.R, 53(2)
for the month of September is required to be sent to
' thisvéfficg by 20th Sept'99 so that the undersigned,
- who islBDQ can do the néedful and disburse you

payment in time.

Yours faithfully,
- sd/-

{(Mrs., J. Basbabu)
Principal,

Copy to ¢ -

1) The Asstt, Commissioner, KVsS(GR),
for information please,

2) The Zsstt, Commissioner(Admn), _ _
KVS(HQ), New Delhi for information S ,
please, .

sd/-
Principal.
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ORIGINAL APPLICATION : %97/2000 LT

Radhey Shyam Maurya,

e Applicant.

Y £-9
nion of India and others(KVs), -
«.+... Respondents,
REJOINIER
1, That all the avermants and summisions made in the

Wrifteh Statements submitted by the Respondents Nos,. 2,3,
4,5,6 and 7 are denied by the answering deponent save and
" except what has been especifically admitted there in and

what appears from the record of the case (affidavit),

2, That with regard to para = 2, the deponent has no .

comments to offer}

3. That - _ 7. the statements made in para - 3

of the affidavit "(W.S.) is not fully correct. In this regard,
- the answering depohent begs to state thst the respondent No.5, “

nanely Dr.E.Prabhakar was Education offlcer as well as working
in the capacity of officiating Assistant Commxssioner in
Gauhati Region and be was fully informed by the deponent about

- all the irregularities {financial,administrative,educational -
vetc,) reiated to the departqent of Chemistgy and ot hers by
verbal as well written communications but due to his "biased
and malafide attitudes" towards the 'applicaht, he did not
take any proper action rather inst f{gated the respondent No.6,

——— — "

the Principal, namely Mrs.J.Das Basu of K.V.Khanapara to
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-tne Kendriya Vidyalaya Head Quarter, New Delhi, and therefore,

P
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start torturing to the applicant in severai ways under his
guidance. Moreover, being an inspecting officer as well as
officiating Assistant Commissioner, he would have taken a
positive view to prevent the irregularities and anomalies
prevailing in K.V.Khanapara to get an amicakle solution in
an educational institution in democratice situation but he
has vested interests in the matter. Al present,-tbe respondent
No,5 is alss»guidbng and instructing the respondent No.6 from
the statements of the answering respondents are false, baseless,

and hereby denied .

4. . That the statements nﬁae'in para = 4 of the affidavit
by the answering respondents is also false, baseless and -
hereby denied . In this connection, the applicant begs to s®te
that due to the close relationships between the 'respondents
No. 5,6 and 7, the respondent No.5 and 6 have personally
appréached to the Regional officer C.B.S.E. to appoint the-
respondent No. 7 as an External Examiner to conduct the
Chemistry Practical Examinations of Class XII students of
K.V.Khanapsra by violating, the C.B.S.E. Examination rules.
Further; the applicant also states that the respondent No,7
was appointed as &n Extermal Examiner in the year 1998 - 99
for K.V.Khanapara, and‘thereafter respondent No.7 was not
apbsinted as an External Examiner for Practicals . Therefore,
it is crystal clear that the appointment of respondent No.7

as an External Examiner in Chemistry départnent of K.V.Khanapara
was made at the instance of respondents No, 5 and 6 just to
harash and humiliate the applicant and under similar situations

only P.G.T.'s were appointed as External Examiners for Practical

T — i 4

In Physics and Biology departments of K.V.Khsnapara . Moréso,
the relationship is also crystal clear by visiting different
schools together ESth'the res pondents for C.B.S.E. inspection
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3. That with regards to statements made in Para - 5 of

the affidavit, the answering deponent vffers no comment.

6. That with regards to the statements mede in Para - 6
of the affidavit the answering deponent begs to state that
the applicant is employed as PGT Chemistry since 30th Nov,195
and during his entire service career he has been following
the rules and guidelines of C.B.S.E./K.V.S. without any
blamish from any nook and corners. But being an honest and
. law abiding employ.of K.V.S. , he could not cooperate with
the respondent No.6 in the purchesing of the Chemicals etc.,
whereby the purchase was made without the consultation of
the Head of the Deparyment of Chemistry i.e., applicant and
therefore the respondents No. 5,6 and 7 submitted false reports
by way of preparing false, fabricated and baseless documents
to the respondent No.4 and recommended the suspension/remval
etc. of the applicant and consequently the appllcant was placed
under suspension on 1,6.99 during the long Summer vacation
of 50 days. Thereafter, the charge-sheet was served to the
gpplicant which itself is inéomplete, indefinite and vague
and therefore the same 441l not sustain in the scrutiny of
law. | '_

The applicant further states that being an honest,
hard - working , dedicated and a compet ant Post Graduate Teacher
in Chemistry he has produed a very good result of Class XII
C.B.S.E. Board Examination in Chemistry in comparision with
the other Science subjects but, the same was ignored by the
respondents very intelligently while filing the affidavit
with regard to Para - 7 of the 0.A. and did not offer any

comments and therefore the entire Charge-sheet is not sustaiﬁ-

able in the eye of law ,

N ————
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7. That with regard to the statements made in Para - 7 of
the éaid'affidavit, the deponent states that he is & competant
P.G.T. in Chemistry discipline and he always perforss his
job in accordance with the K.V.S./ C.B.S.E. guidelines but
being a hard—@orking and sincere worker of K.V.5. he was
assigned ektra.work by the respondent No.4 in the Regional

| ofifice ,Gauhati and the same was appreciated by all the
Principals in the Principals conference held in K.V,I.C.C.,
Noonmati and therefore the K.V.S. authorities have also
deputed the abplicant to work as BResource Person to imbart
quality training to the Primary Ieachers under Gauhati Region
in the disciplines of Science and Mathematics and as such 7
the contention of the reSpchdents made in the affidavit is

not correct at all,

8. That the statement made in Para - 8 of the said
affidavit , by the answering respondents is also false ahd
fabricseted . In this regard, the deponent begs to state that
the transfer of respondent No.6 was illega1§ made at the instance
of respondent No with the hel@ of Mr.Vijay Kumar (Ex- E.O. )
.and now posted in K.V.S. (H.Q ) New Delhi by flouting the’
transfer guldelznes of K V.S. Moreover, the respondent No.6
was also allowed fcrcefully to join her duties as Principal
in K V.Khanapara without relievzng the old Principal nanmely
Sri.N.D.Bhuyan , who was on leave. It is also pertinent to
state that the deponent is . eye @itness who saw the respondents
No. 5and 7 accompanying the respondent No.6 in the morning of
16.12.1998“1n K.V.Khanapara Campus and thereafter ii was lernt
that the Principal's chamber wa;jzggi%;ézzt;? Be it noted that
‘the entire episode was done in the presence of respondents
-—No. 5, 6 and‘7 respectively.Furtber, it is also ststed that
the respondent No.6 purchased the Chemicals etc., in clear
violation of_fhe purchase rules mentioned in K.V.S. Accounts

Code/Educatipn.Code with ulterionr mot ivesf rom her known Suppliers
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namely Appichem Enferprises at higher retes .It is néceSSary
to mention herein that in the year 1996-97 the same supplier
has supplied the chemicals etc.'to this department and all
the chemicals etc. were duéZiy returned by the Head of the
Department due to the inferior qualities of chemicals/outdated
reagents as well as ex-orbitent prices .Further, the deponent
begs to state that prior to purchase of Chemicals on 3.2.99
no formalitieé were observed as stated by the respondents
but curiously enough from tﬁe Annexure~IV on page 24 at
Serial No, 615=-17 it éppears that the qQuotations were invited
by hahds from the three private suppliers whose authenicity
is itself doubtfull~and thereaftee the Chemicals etc., were
purchasea by the respondent No.6 with the help of a Junior
T.G.T. namely Mrs.Jyotl Bora irrespective of her teaching
disciplineé, Moreover, the deponent vide his letter dated
22.12.98 (Annexure - 1,Page 27) of 0.A, has already requested
the Principal (respondent No,6) that the purchases in the
Department of Chemistry should be made from thé Govt. approved
shops at printed price by keeping in view ISI marks etc., but
no action was taken in this regard, It is also stated that
there was a standing purchase committee consisting of three
persons (Annexure VI on page 33 of 0.A,) which was also ignored
by the respondent No.6 , It is also learnt that tbete is a
vast difference In the costs of the Chemicals purchased by the
respondent No.6 in comparision with the costs of Govt . approved
shops . Moreover, it was the bounden duty of the res pondent
No.6 to inform the deponent who was the convener of the
purchase committee as well as Head of Chemistry Department
about the said purchasing . It is stated that the signature
of the deponent being the Head of the Chemistry Departnent
was also not taken in the quotations which is must as per
T——purchsse rules. Moreover, when the deponent sought for the

written guidamce from the respondent No.6 for making entry
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in the stock register etc. in the instant matter on 3.2.99 é%
but no response was made in this regard till date. But,
curiously enough the respondent No.6 has shown the stock entry
in the duplicate bill on the pages mentioned agalnst the
article purchased on dated 3.2.99 itself (Annexure-V on page
25) of the affidavit while the stock register of the Chemistry
department ‘was in the custofly of the deponent till the last
closing day of the Vidyalaya for 50 days of summer vacation
and the same was deposited in the office on the last working
day of the Vidyalaya under sealed cover, It has also come into
lime light by the Annexure-VI (Page 26) of the affidavit
wherein Para - 4 of the letter dated 16.2,99 written by U.D.C.
namely Mr. H.Soud addressed to the Principal that the entry
of the articles are all required , and as guch the ulterior
motives and the illegality committed by the respondent No.6
is apparent from the face éf the record where the entry is
shown to be made by Mrs.Q.Sharma on 3.2.99 .

Further it is also stated that the averments mede regar-
ding the smooth conduct of half - yearly examinétibn is also
vague, fabricated and totally false as because there is no
post of teacher~in-charge in Kendriya Vidyalaya Sangathan.
Moreover, the half - yearly examination was already finished
in the month of November'9s before joining of respondeﬁt No, 6
(i.e., on 16.12,98) itself and as such the question of issuing
instructions for the same is also false, baseless and hereby'

totally denied and therefore the seme is liable to be re jected

and quas hed,

Further, it is also stated that the chemicals etc.,
purchaesed by the respondent No.6 wes handedover to the -applicant
- on 3,2.99 at the time of closing the Vidyalaya and the sane
was under the custody of the applicant and placed In the
Chemistry Laboratory but, curiously enoggh the respondents
have very iﬁtelligently stated in the affbdavit that the same
was entered in the stock register by Mrs.Q.Sharma sy @ Junior T.G.

T, which is totally false, fabricated and mede with malaf ide
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intention and as such on this ground alone the affidavit is

liable to be rejected.

-9, That the statement made in Pars - 9, of the affidavit

is not in consonance with Para - 10 of the 0.A. and therefore
it is misleading and untrue. In this connection, the deponent
begs to state that the electrificstion as well as water system
along with installationfﬁuz}nead water tank was done by the
previous Principal but, curiously enough the respondent No.6
did not paﬁ??%he electrification Bill to the concernt supplier
even after several reminders of the Supplier as well as by the

Head of the Department of the Chemistry .
9. - -Qame as in Pora - 8.
ll. Same &s in Para - 4,

12. 8ame as in Para - 8. In this connection, the answering
depohent begs to state fhat the statements made by the
reSpondedts in para - 8 ,10 and 12 are itself contradictory,

as because the false stock entries have been shown by the
réSpondents before the Hon'ble Tribunal in Annexures - V and -Vl
on Pages 25 and 26 of the affidavit respectively, It is also
stated that the stock verification can not be done by the
subordinates which is in clear violation of Finance Rules.

Be it noted that no committee was dissolved by the previous
Principal as because he was forcefully relieved by the

res pondent No.6 during his absence.

13, That the statenent; made in Para - 13 ofl the affidavit

[

is also not correct and the same is hereby denied

N ————
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14, That the statement made in Para - 14 of the affidavit\;
by the answering respondents is also false,and baseless and éi
hence hereby denied.In this connection , the deponent states
that he was placed under suspension on the false , baseless
and fabricated charges at the instance of respondents No. 5,6
and 7 respectively, Moreover, the suspgension order dated
1.6.99 has also not been issued by the campetaht authority.
Further, it is stated that the respondent No.4 is not the
competant authority to place @ P.G.T. under suspension since‘
1993 and as such the impugned order dated 1.6.99alosng with
the charge-sheet dated 9.8,99 are indefinite ,illegal and
vnwarranted and therefore the Same are liable to be set aside

and quashed.,

13, That the statement made in Pata -~ 15 of the affidavit

by the answering respondent is not correct at all and therefore
the same is hereby denied. In th;s connection, the depohenf
begs to state that there was no executive committee in the
vidyalaya at the time 6f'purchases and only the previsus
committee was allowed to continue, and hence the contentinn

of the respondents are fully misleading .
16.  Same as stated in Para - 8.

17. That the statement made in Para - 17 of the affidavit
by the answering respondents is also false and mis leading and
therefore the same is hereby denied. In this connection, the
deponent begs to étate that the respondent No.6 has strictly
cautioned the U.D.C./L.D.C. of the said Vidyalaya not to
receive any letters / representations /documents submitted

by the deponent as is evident from the refusal of the letter

Submitted through Peon Book .,
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18. That the statement made in Para - 18 of the affidavit
by the answering respondents is also totally falSé, fabricated
and mis leading and hence hereby denied . In this connecfion,
the depgneht begs to state that the respondent No.5 has been
collecting the heavy amounts from the students of K.V.Khanapara
in the name of Basant Puja each and every gear without
issuing any proper money receipt which is In clear violation
of Article - 73 mentioned in Accounts Code for K.V.S. on

Page 41 which runs as follows:-

" The Principal should not hold any chbtural programme,
Basant Mela , Children Fair etc., with the object of raising
funds for whatever purpose."

The Article - 74 of Accounts Code clearly states ,
" No amount should be received without issuing a recei.pt in
prescribed form over the signature of the authorised person., "
Not only this the respondent No.6 is also violating the
pkoviSLOns of Appendix - 29 of Accounts Code in connection
with the Bus services and hes very recently circulated a
circular regarding unauthorised collection of ks,100/- per
child by forming a Bus Committee without calling the meeting
of the Bus travellers and as such the unauthorised collection

is crystal clear from the aforesaid collection .

19. . ' That the statement made in Para - 19 of the affidavit
is totally false and the same is denied . In this connection,
the deponent begs to state that he filed an applicstion in
pursuance with #® a notification dated 31.3,99 issued by the
res pondent No.6 regarding conduct of Chemistry Practicgls in
respect. of Class XII (Sc.) Private Students but curiously
enough the same was not responded by the respondent No.5 and
thereafter the respondent No,5 asked fhe deponent vig an
office order to submit the lists of examinees and award 1ist
etc., in respect of Private Students. Be it noted that the
deponent was not given ény documents as referred above by the

res pondent No.5.



7% .
- 10 - | ' éb
20. That the statements made in para - 20 of the affidavlté
by the answering respondents is false,and misleading . In this
connection, the deponent begs to state that the respondent

No.5 has managed her selection as Principal by way of Submitting
false documents /certificates of Schedule Caste while she
belongs to a higher ceste . It is further stated she had a

very good Sail Shop in Kamarpatty area of Fancy Bazar at

Gauhatli and the shop is managed by the respondent No.5 during
school hours in the name of out duty/ on Buty which is

evident from the Attenaance Register . It has also been

observed that wherever the respondent No.5 was posted the

Sari business was prevailing in the Educationél Institution
including K.V.Khanapara till date and therefore the contention

of the respondets are liable to be rejected .

21. That the statement made in para - 21 of the af fidavit
by the respondents is totally false and untrue . In this
connect Lon , the deponent begs to state that the compet ancy
of the respondent No.6 and others should reflect from the
activities &tself and the same skmiik should have been judged
by qUalifying the K.D,E. test in first attempp .

22.  That the statement made in para - 22 of the affidaylt

by the respondets is also false and untrue and the Same is
hereby denied .-In this connection, the applicant begs fb
state that the respondent No,5 threatened Miss,Renu Bala Devi
(T.G.T. PCM) with the intention to remove her just to tetain

Mr. U.N.Adhikari and as such the personal grudge is clearly

reflected in the said incident



o

-1l - : ™
23, That the statements made in Para - 23 and 24 of the
affidavit by the answering respondents is alss false and
baseless and are hereby denied. In this connection, the
deponent states that the respondets NO.6 is pract181ng the
discriminatory treatment and arbitrary action with malafide
intention for the honest and dedicated teachers like, the
applicaent . Furtherp it is also stated that the respondents
are fully invddved in the mal practises in the Educational
Institutions like Kendriya Vidyalayas located in N.E.Region
whereinfthey are taking contract for the.allotnent of seats
in Medical/Engeneering Collages ihrough awarding good marks

in C.B.S.E. Cless XII th Board Examinations wlhere the services

respondents No.4,5,6 and 7 are properly utilised . Th is |
necessary to mention the case of 1998 - 99 year where Mester.
Surendra Majumdar etc., came into lime light who was transferred
in the month of January under Roll No. 3299006'fr0m K.V.Rangpuri
(New Delhi) to K.V.Tuli (Nagaland) and he was selected for
Engeneering from Nagaland quota. Another case, also came into
lime light in the name of Miss.Armita Anand under Roll No.
3207863 who was also transferﬁed from Bihar to K,V.Tuli(Nagaland)
and she was also selected for Engeneering from Nagaland quota.
Not only thlslseveral cases of similar nature have been

reportgd in the K.V. of Itanagar No.l and K.V.Gangtok also

and all the K.V.'s referred above come under the jurisdiction

of C.B.S.E. Gauhati and the evaluations of all the AnSwer

Script are being done in the local K.V.'s /Scﬁools bf’Ga&hati
itself and as such the illegality and mal practices are

apparent from the facts of the instant case .

24, That the statements made in para - 25 of the affidavit
-by—~the answering respondent is totally false and therefore the

same is denied. In this connection, the deponent states that
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he was appointed as External Examiner for Chemistry Practicals
in.K.V.Narahgi, K.V.C.R.P.F. by the C.B.S.E. office itself
and for K.V.Dinjan by the Principal with proper intemation to
res pondent No.6 and also to the Regional officer, C.B.S.E.,
Gauhati , but curiously enough the respondent No.6 né&ther
relégved the applicent not responded to his application dated
10.2.9§ whérein t he applicant prayed for his reléiving in
cdmpliance with the létters~i$sued by the concerned authority
to conddct the practicals ib Chemistry on or before 15, Feb'99,

"It is necessary fé note here thet the respondent No.6 relieved
the applicent for the same where réspondent No.7 is the Principal

Not only this, the respondent No.6 also relieved several |

| teachers in different disciplines for the same under similar
s;tuatxon "For instance Mr.Balvinder Singh(P.E.T. ) was also
relieved to conduct Practical Examination in H.K.V,,Bhangarh .
Thérefore;’it is crystal blear that the respondent No.6 did
not relieve the applicant on discriminatory and arbitiary basis
which is in clear violation of K.V.S./C.B.S.E. Examination
Guidelines and as such violated the fundamental rights as well
as other legal rights §f the applicant and therefore the said
affidavit of the reSpondéﬂs is liable to be re jected,

25.  That the sfatenent nﬁde'in para - 26 of fhe affidavit
by the answering respondents is alos totally Halse and baseless
and totally’misleading and ‘the same is hereby denied. In this
cohnection, the deponent states that the respondent No;é’
willfully stopped the payment of S.D.A. along with the arrears
due since 1.8,1997 just to haress and humiliate the applicant
and on being aggrieved by the said action of the respondent
No.6 the applicant approached to the Hon'ble Tribunal Gauhatj
by way of fiJling 0.A.N0.394/99 and the Hon'ble Tribunal was
~—pleassed to direct the respondents to make the paynents.of the
S.D.A, including arrears due since 1.8.97 along with 12% interest
as well ‘as cost amomnting Bs.lOOO/- vide its order dated 22.2.01
but curiously enough the payment is not made till dagte,
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26.  That the statements made Ln para - 27 of the affidavit
by the énswering reSpondents is also false, baseless and |
miSleading and the same is hereby denied. In this connection,
the applicant states that the Executive Committee formed by
the respondent No.6 is not in accordance With the provisions
of the K.V.S. The respondent No.6 has selected the nembers.'
of the said committee of her own choice who can work on her
dotted lineé and she has sekcted Mrs . Jeuti Bora and Mr.U.N. :
Adhikafi as the permanent members of the said Committee although
both are junior teachers (T.G.T.s)'and‘the Senior teachers
(P.G.T;S) have been ignoted . It is also stated that the
Chairman of K,V.Kbanapara'should be either Deputy Commissioner,
Kamrup or the Education Secretary /Commissioner , Govt. of
Assam but, curiouwsly enough they have been ignored very

intelligently just after the joining of respondent No.6 in

‘the said vidyalaya on 16.12.98 .

27. That the statement made in paré =~ 28 of the affidavit
by the answering respondent is also not correct at all. In'
this connection, fhe deponent states that the applicant was
placed under suspension by the respondent Nc;4 at the instange
of reSpohdents No. 5,6 and 7 respectively with the intention
to-appoint the mixaxmf neice namely Miss.Sita Réwat of the

reSpondent No.4 and therefore the respondent No.7 was called -

. 88 expert in the interview and consequent ly Miss, Slta Rawat

was selected as P.G.T. Chemistry.

28. That the statements made in para - 29 of the affidavit
by the answerihg respondents is also misleading . In this

connection, the applicant states that he is a P.G,T. Chemistry

_under the control of respondent No.6. But, it is not correct

that the respondent No.6 being.the Principal zam has several
years experience as because the respondent No.6 is an appointee

of August 1984 while the appllcant is an appointee of Abgust'gs
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29, That the statements made in para - 30 of the affidavit
by the answering respondents is alsc tatally baseless,fabricated
and untrue and hereby denied. In this connection, the applicant
states that till the joining of respondent No.6 the applicant
was awarded very Qood remarks on his teaching performance by
' the earlier Principal nanely Sri.N.D.Bhuyen anfl thereafter
- the Chairman, V.M.C., K.V.Khanapara also issued the appreciation
letter dated 23.11.98 to the applicant. But curisusly enough
when the applicant objected the Lllegality committed by the
res pondent N§.6 in the Department of Chemistry in the matﬁe:‘
of purchesing then she started preparing flase and fabricated
documents at the inétance of respondent No.4,5 and 7 respectively
by instigating and misguiding as well as sia dicfating the |
language of the document to be prepared against the applicant
for placing him under suspemsion and consequently removal etc,
Be it noted that the =pk copies'gf the documents relied on,
by the concerned authorities have not been provided to the b
applicant fill date and as such there is n&t allega ioq2

alleged by the respondebts and on this ground alone the entige

proceeding is vitiated . -

- 30. That the statement made in para ~ 31 of the affidavit

by the answering respondents is also totally false and mis leading
and the same is hereby denied. In this connection, the applicant
states that in compliance Qith a letter dated 7.6.99 issuéd

by the respondént No.6 end another letter dated 4.6.99,the
applicant submitted his reply to the respondent No.6 immediately
to handover the charges in the presence of some experts/
Megistrates who are not interested persons #h this matter but,
curiowsly enough it was learnt that the reSpondent_No.é

broke the seal of the Chemistry Department and manipulated the

—_—

documents as well as Chemicals etc., and formd a false and
illegal committee just to conceal her misdeeds vide letter

dated 9.6.99 ,Annexures - XI and XII on Pages 31 - 33 of the

-
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W.S. clearly speaks about the violation of Principle of Natural
Justice. Be it noted that the aforesaid letters have been ~
kept in the psrsonal file of the'applicant as revealed from
the letters but, curiowsly makkkxx enough the copy of the
samé letters are not served upon the applicant .Moreover, it
has also come into lime light thet the all the members of the
commiftee are junior teachers then the applicant . Although,
the senior teacher namely Mr.D.K.Jha , P.G.T. Hindi was very
.much at the Sfation and resident of K.V.Campus itself .
Moreover, it was the bounded duty of the respondent No.6 to
call the applicant (resident of K.V.Campus) itself while ‘
breaking the seal but no action was taken in this regard and
a false report was submitted before the Hon'ble Tribunal .
Not only this, the respondent No.6 also instifated and dictated
to write a complaint against the applicant by Sita Rawat on
11.3.99 (Annexure - X,Page 30 of W.S.). It is stated that
on 11.3.99 the applicant ﬁas very much in the service as well
8s was the.incharge of Chemistry Laboratory and was not placed
under suspension. and as such the respondent No.6 has committed
a Seriaus error of law in consultation with the Chairman and

other Junior interested teachers.

31, "That the statement made in para - 32 of the af fidavit
by the answering rescondents is also false and untrueand the
same is hereby denied. In this connection y the applicant states
that there is an established criminal conspiracy with the
criminal intention Siupplemented with all ingredients', hat ched
in premeditation with the respondents to kill the entire}family
of the applicant which is crystal clear from 2rksg the acts of
commis ion /ommission by way of stopping the Subsistence

Allowances S.D.A. and Medical Bills etc.,
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32.° That the statements made in psra - 33 of the affidavii
by the answering respondents is also false, baseless and
fabricated . In this connection, tﬁe applicant states that
the prime aim of the respondent No.5 is to prevail mal practices
and illegality in the C.B.S.E. Examination as well as in
other similar examination which is evident from the reports
as well as marks obtained/awarded by the respondent No.6 in
the subjects WUose answer scripts were evalubted in K.V;Khaaapar
It is also Stated'that an. Educationist cen m never gnvolve
in such practices as referred above. It is further stated that
the respondent No.6 instigated and dictated Class XI th Students
on sevéral occasslons to write the complaints against the
applicant to fullfill her own desire to make a ground for the

remval of the applicant,

33. Thet the statement made in para - 34 of the affidavit
by the answering reSpondents is alco not correct at all , In
this connection, the applicant suates that the respondents Ns,5
has adopted discriminatory and arbitrary technique to remove -
the competant, honest and dediéated employees who does not

cooperate with berillegal activities.

34. That the statement made in para - 35 of the affidavit

by the answering respondents is totally denied . In this
connection, the appiicant states that as per the rules of
proceeding the respondents ought to have submitted the

documents to be relied on along with the Chapge - sheet dated
9.8.99 but curiously enough till date no docunents'havé baen
furnished to the applicant and as such there is m»k no allegation
against the applicant and therefore the entire proceeding

including the penalty is unsustainable in the eye of law and

———

- the same Ls_liable to be set aside and Quéshed
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35. That the stotements made in para - 36 of the affidavit:
by the answering respondent is also not correct. In this

connection, the deponent states that prior to receipt of the

letter da{ed 29.5.99 the applicant has already sent the

F.R.53(2) certificate to the respondent No.4 and thereafter

. also the applicant submitted the said certificate to the

res pondent No;4 by Regisﬁered Post / Speed Post to the

res pondent No .4 every month;for the payment of Subéistence
Allowances. But, curiously enough the respondent No.6 did
not receive the certificafe / document sent to her instead |
advised the respondent No.4 not to respond the letters of
the applicent. It ié'alse stated that even after several
written request of the applicant to the respondent No.4 and
2 respeCtively y NO agency was deputed for making the corres-
pondence between the applicant and the concerned authbrity
namely respondent No.5 and as such the Subsistence Allowance
of the applicant was knowingly and wilfully stopped which
causes great finéncial crunch to the applicant and placed
the applicant's entire family at the verge of starvatisn. It
is further stated that when the applicant was not able to
count a single penny , during thet tine the learnead I.o.‘

conducted the ex-parte proceeding and allegedly held the

_most of the charges proved without giving reasonable

opportunity to the applicant for personal hearing and as
such on this ground alone the entire proceeding is liable

to be set éside and quashed,

36. - That the statement made #n para - 37 of the affidavit

by the answering respondentvis also false and untrue and is
hereby denied . In this connection, the applicant states that
the_impugned'order dated 1.56.99 passed by the Assistant
Commissioner , K.V.S. and thereafter all the conseQuential
orders will not sustain in the eye of law as because t he

Assistant Commissioner (respondent No.4) is not the compet ant

authority to place the applicant under suspension and consequent .

y for passing the order of removal fromservice. As the counter
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affidavit submitted by the answering respondent is totally -
mis leading and misconceived and therefore the same is liable §

to be dismi.s.sed'wi.ttl cost., ' g

VERIFICATION

I, Radhey Shyam Maurya , S/o.3ri.Ram Kumar aged
about 41 years , presently residing at Khanapara do he re by
verify that the content of paragraph l to 35 are true to ‘my
personal knowledge and tnés‘e in paragraph 36 is beleived to

be true in legal advice and that I have not suppressed any

‘material fact,

Date;- z]é}\m | , | *® a J W

 Place:- QLW«M

Deponent/ Applicant ~-



